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BEFORE THE NATIONAL GREEN TRIBUNAL AT s
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICTION NO. 648 OF 2024

In the matter of: -

Milkhi Ram Sharma son of Sh. Mangat Ram, aged 71

years R/o Village Palli, P.O. Jallchara, Tehsil Fatehpur,

District Kangra, Occupation- Retired.

...Petitioner

Versus

1. Union of India, through its Secretary, Ministry of
Environment and Forest. Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi-110003

2. The State of Himachal Pradesh through the Chief
Secretary, to the Govt. of Himachal Pradesh,
Armsdale building, Secretariat, Shimla, H.P.

3. Additional Chief Secretary Forest to the Government

of Himachal Pradesh, H.P. Secretariat, Shimla,
171002

4. Principal Chief Forest Conservator of Forest (Wild

Life) Talland, Shimla, -I.

5. Member Secretary, State Level Environment Impact

Assessment Authority, Himachal Pradesh, Ministry
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' nge,
of Environment, Forest & Climate Chang

Government of India at Department of
Environment Science and Technology, Paryavaran
Bhawan, Near US Club, Shimla-.

6. The Member Secretary, H.P. State Pollution Control
Board, Him Parivesh, Phase-I1I, New Shimla-171 009

7. The Chief Conservator of Forests (Wild Life) North
Circle, Kangra at Dharamsala, H.P.

8. Divisional Forest Officer, Wild Life, Hamirpur
Division, H.P.

9. Range Forest Officer, Wild Life Range, Nagrota-
Surian, Kangra, H.P.

10. Range Forest Officer, Wild Life, Range- Dhameta,
Kangra, H.P.

11. Chief Engineer, BB.M.B. Township Talwara, District
Hoshiarpur, Punjab.

...Respondents
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Index
Sr. | Particular Page
No. No.
1 Reply to NGT OA No. 648/2024 ==

2 Annexure—I Copy of letters written to
Incharge Police Chowki Jawali and 18-36
Fatehpur.

3 Annexure-I1, Copy of letters written to
Deputy Superintendent Jawali, Dehraw?)?"'B
and Fatehpur.

4 Annexure—III Copy of letters written to
SDM Jawali, Dehra and Fatehpur and |,
Superintendent of Police Kangra & L;q,_gg

Deputy Commissioner Kangra.

5 Annexure-1V, Affidavit of CWPIL |, ,

53/2022, filed in Hon’ble High Court|59-85

Shimla.

6 Annexure-V, Instructions fild in Q 6-88
CWPIL No. 41/2023.

7 Annexure-VI, Copy of letter No. 4122

dated 01/12/2020 addressed to SP|X{-//6

Kangra.

8 Annexure-VII, Copy of letters written

to Gram Panchayat Pradhan’s, BDC N7-] 40

Member’s, Jila Parishad’s and

proceeding of meeting, 4

Canservaltet of Forests
Wild Li Circle

Dated: 25012025 DharamsNa]a H

(H.P.
respondents ’

(North) -

Place:

New Delhi

(¥ scanned with OKEN Scanner



210 ‘

Reply to the application under Section 18 read with
Section 14 & 15 of the National Green Tribunal Act,

2010 on behalf of the respondents No.2 to 5 and 7 to
10.

Preliminary Submissions:-

1. That the Pong Wetland which lies between
Latitude 31° 80" to 32°7°26” and Longitudes 75° 8’ to
76° 25’ is a man-made wetland. Pong Dam is one of the
highest earth core gravel shell Dam in India,
impounding River Beas in Kangra District of Himachal
Pradesh. It was commissioned in 1974, primarily for
power generation, irrigation and flood control. The
Maharana Pratap Sagar reservoir that was created has a
catchment area of 12,562 km? having a total length of
41.8 km and maximum breadth of 19 km. a surface area
0f 24,529 ha at Full Storage Level (FSL) and 6,312 hac
at Dead Storage Level (DSL) averaging around 15,000
hectares. The elevation of the Dam is 435.86 meters
(1430 feet mean sea level). The mean water depth is
35.7 meters. The River Beas while meandering through
the valley receives a number of tributaries, the principal
ones being the Manalsu, the Parbati and the Sainj on the
left bank and the Uhl on the right. The River also

receives the whole drainage of the southern slopes of
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: : wi
course of the year. The inflow rate increases

influx of snowmelt water and continues till August-
September due to the monsoon runoff. The reservoir
land is owned by the Bhakhra Beas Management Board
(BBMB) and the Dam is operated by the same agency-

2. That the Government of Himachal Pradesh
declared its intention to constitute the wetland created
as aresult of the construction of Pong Dam as a Wildlife
Sanctuary under section 18 of the Wildlife (Protection)
Act, 1972 in 1983. Thereafter the final notification to
constitute this wetland as Wildlife Sanctuary was issued
on 23.10.1999 which comprised the area of 307 Sq.Km.
initially. After rationalization in 2013, the area of
207.59 Sq. Km. was finally re-notified as Pong Dam
Lake Wildlife Sanctuary vide GoHP Notification No.
FFE-B-F (6)-11/2015-I1/Pong Dam Lake dated 7* June,
2013. The area of Pong Dam Lake Wildlife Sanctuary
comprises of submerged area between Pong Dam
Terrace (Talwara) to bridge on Beas at Dehra on
Hoshiarpur Dehra Road up to reduced level 1410 feet

above Mean Sea Level (MSL) except north western
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edge of Sansarpur RF, eastern edge of Sanlam RF and
south western edge of Guler Jagir RF mainly where
reduced level will be 1450 feet mean sea level and all
the islands in the Lake. The area of the sanctuary is vast
and extends so far and wide that it is not possible to
close/fence the entire area for effective protection.

3. That the area is rich in bio diversity having
recorded more than 420 species of birds, 27 species of
fishes, 24 species of mammals, 18 species and reptiles
and more than 100 species of butterflies. As per the
Annual Bird Count conducted on 31% January 2022,
1.10 lakh and during 2023, 0.88 lakh migratory and
resident birds of 110 and 85 species respectively have
been recorded. Bar-headed Geese can be seen in the
largest congregations of the world in this sanctuary,
which is almost 45% of the world population seen
during winters in Pong Dam Lake only.

4,  That prior to the construction of the Pong Dam,

river Beas used to provide livelihood to a few fishermen

with meagre earnings, but after creation of the reservoir,
the lake provides employment to nearly 2200
fishermen. Depending on the intensity of the monsoon,
there is huge chunk of land that is drawdown area.
Drawdown refers to the area at the edge of a body of

water that is frequently exposed to the air due to changes
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in water level. In case of Pong Dam reservoir, change in
water level is caused mainly by usage of water for
irrigation and power generation purpose. During winter
season when the water starts receding, locals attempt to
plough and illegally cultivate the drawdown areas.
Whenever such attempts are detected, the wildlife wing
of H.P. Forest Department take appropriate action to
stop them and initiate action as deem fit under the
prevalent rules and regulations against the defaulters
(Annexure R-I). The police authorities have also been
requested by the Department to initiate action against
the defaulters under Wildlife Protection Act. Since the
local’s people are in groups having large in numbers,
issue of livelihood is raised and there appears threat of
violence and accordingly assistance of Police has been
sought (Annexure-II). The matter for providing
assistance to the H.P. Forest department has also been
taken up with the Deputy Commissioner and
Superintendent of Police Kangra at Dharamshala for
issuing necessary directions to the concerned local
authorities to accommodate and coordinate with the
field staff of H.P. Forest Department to settle the issues
arisen on account of illegal activities being undertaken

by the local people of the area (Annexure- 111).
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5. Thatthe applicant filed CWPIL No. 53/2022 titled

as M. R. Sharma & others v/s State of H.P. in the

Hon’ble High Court requesting therein the following

relief:
“That a writ in the nature of mandamus
may kindly be issued for directing the State
Respondents to take immediate punitive
action against the defaulters, encroachers
and exploiters of Pong Dam Lake Wildlife
Sanctuary in accordance with provision of

the Wildlife (Protection) Act, 1972 ".

6. That the above CWPIL was listed before the
Hon’ble High Court on 27.07.2022 and following
orders were passed:
“The present proceedings pertain to the
Pong Dam comprising an area of 207.59
square kilometres, which is declared as
Wildlife Sanctuary vide notification
dated 07.06.2013. 2. It is pointed out that
the said Pong Dam Wildlife Sanctuary is
in great danger on account of various
illegal activities being carried out by

various  anti-social  elements by

encroachment and destruction of habitat
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of the multifarious varieties of wildlife by
illegal ~cultivation ,use of heavy
machinery, use of various fertilizers,
insecticides and pesticides and by putting
to fire the residue of the crops cultivated
in the sanctuary area.3. Learned counsel
Jor the petitioner has invited our
attention to Sections 27, 29 and 33 of the
Wildlife(Protection)Act1972.4. Letrespon
dentNo.2thePrincipal Chief Conservator
of Forest (Wildlife) Shimla file an
affidavit in the form of reply specifying
therein the measures to be taken by him
and other respondents to ensure
protection of the Pong Dam Wildlife

Sanctuary. Stand over for four weeks.

7. In view of the above orders, Principle Chief
Conservator of Forest (Wildlife) H.P., Shimla filed a
detailed reply in the shape of affidavit dated 23.08.2022
(Annexure R-1V) in the Hon’ble High Court
mentioning therein the action taken against the
defaulters who found in violation of Wildlife protection
Act and incorporating the measures to be taken by the

Department to control the illegal activities i.e.
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.

cultivation, use of fertilizer, insecticide/pesticides,
poaching, harvesting with heavy machinery, put the
residue of crop to fire etc.  being undertaken by the
local people in Pong Dam Lake Wildlife Sanctuary and
the Hon’ble High Court taking the cognizance of the
affidavit filed by the H.P. Forest Department pleased to
disposed off the above CWPIL vide its order dated
01.11.2023 with the following orders.

“Learned counsel for the petitioner’s states
that the grievance of the petitioners has
since been redressed and no cause survives
in this PIL. 2. Accordingly, the PIL is
disposed of as infructuous along with

pending application(s), if any”.

8.  That the said Sh. M.R. Sharma, the petitioner in
the present case again filed a CWPIL bearing No.
41/2023 before the Hon’ble High Court and the
department filed detailed instructions in the case vide
letter dated 28.09.2023 (Annexure R- V) and the
Hon’ble Court, taking into consideration the facts of the
above letter was pleased to disposed of the PIL vide
order dated 06.10.2023 and pass the following orders: -
“On 13.09.2023, this Court had asked the

Additional Advocate General to inform the
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Court as to what action was taken by

respondents n0.2.3,7 and 8 on the

representation (Annexure P-5) made by the \
petitioner to them on 13.06.2023, followed :
by a reminder dt.28.06.2 023.

2. A reply has been filed by the 7th
respondent today explaining that the
Nomads/Gujjars, who were found in
possession of certain lands owned by the
BBMB, which is a designated Wild Life
Area, were evicted on 03.07.2023. The 3rd
respondent has also placed a report before
this Court narrating the steps taken as
regards eviction of Nomads/Gujjars from the
Pong Dam Lake Wildlife Sanctuary.

3. We hope and trust that the respondents
will take action as and when incidents of
such nature come to light or where the
officials of the respondents themselves

notice  such incidents. With  these
observations, this PIL is closed.

4. Pending applications, if any, also stand
disposed of”.
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9. That keeping in view the situation necessary
directions are being issued to the field staff of this wing
to be more vigilant and to carry out regular patrolling of
the area to curb any illegal activities being undertaken
in the protected area. Field staff of the department
though limited have taken suitable actions against the
defaulters in spite of the area being so vast. That over a
period of time the Wildlife Wing has manged to stop
cultivation in most of the areas and continues to make
efforts to stop the cultivation in the remaining areas. In
view of the directions issued to the field staff from time
to time, night raids/nakkas, regular patrolling in the area
has been undertaken and an amount of Rs. 1123324/- on
account of violation of the provisions of Wildlife
(Protection) Act, 1972 was recovered from the
defaulters for the offence committed by them.

10. That the applicant has no locus standi to file the
present application, as the PIL (s) filed by the applicant
in the Hon’ble high Court already stands disposed of in
view of the averments made by the Department and the
further orders of the Court. The orders/directions of the
Court issued in various PIL (s) are being adhered to in
a letter and spirit. It is completely false to say that the

department is acting in connivance, as necessary actions

have been taken time and again as explained above and
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malafide intention of the Department to harass the local
people but just to protect the wildlife.

11. That the application of the applicant is bad by
limitation. The applicant is estopped to file the present
application by his own act and conduct. The applicant
has agitated the matter before the Hon’ble H.P High
Court by way of filing CWPIL No. 53/2022 and CWPIL
No. 41/2023, which were disposed off by the Hon’ble
High Court on 01.11.2023 and 06-10-2023 respectively.
Therefore, the present application is not maintainable

even on the principal that the person can claim equity,

if he does equity.

Replv on Merit: -

1.  The contents of para are admitted being a matter
of record.

2. The contents of para are admitted being a matter
of record.

3. That the contents of the para are denied being false
as there is no connivance between the respondents and
the anti-social elements as claimed by the petitioner.
The claim of the applicant is denied as the Department
has taken appropriate action against the antisocial

elements/defaulter’s time and again. The details of

(¥ scanned with OKEN Scanner



il

220 i

action taken by wildlife department has already been

mentioned in the preliminary submission. It is further

specifically denied that any kind of air and water

pollution is being caused due to entrance of the
antisocial elements into the protected area because of
the illegal act of the wrong doers, which aversely effects
the climate. It is further submitted that the replying
respondents have been taking all measures to implement
the Wildlife protection Act, 1972 and Environmental
protection Act, 1986 and have taken action time and
again against such violations. Rest of the facts
mentioned in the para are baseless and contrary to the
facts on spot, hence denied. The actions taken by the
wild life staff of Dhameta and Nagrota-Surian Ranges
against the  violators/antisocial elements in
contravention of any provision of the aforesaid Act
during 2023-24 and 2024-25 are annexed (Annexure
R-VI).

Reply to the Facts in Brief: -

1.  That the contents of para are admitted to be correct
being matter of record regarding permanent residential

address. However, remaining facts are not replied for

want of knowledge.
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2. The contents of para are admitted to be correct

being matter of record.

3. The contents of para are admitted to be correct

being matter of record.

4. The contents of para are admitted to the extent that
the Sanctuary is a valuable national property having a
total area 0of 207.59 Sq. Kilo meters rich in bio diversity
having recorded more than 420 species of birds, 27
species of fishes, 24 species of mammals, 18 species
and reptiles and more than 100 species of butterflies.

5. That the contents of this para are totally baseless,
hence denied. Timely action has been taken by the
Wildlife Wing against defaulters which has resulted in
curbing illegal activities inside the sanctuary. The
Wildlife wing of the department continues to take
appropriate action and the same is evident from the fact
that the CWPIL No.41/2023 filed by the petitioner was
disposed of due to timely action taken by the

department. Action taken report attached as Annexure

V.
6. That the contents of this para are totally incorrect

and hence denied.
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7. That the contents of this para are admitted to the

extent that the petitioner preferred representation and
accordingly directions were issued to the field
functionaries to go through the contents and take
necessary appropriate action against the defaulters and
accordingly the field staff of Wildlife Wing of Forest
Department has initiated the same in letter and spirit..
Detailed facts of the case have already been discussed
in the preliminary submissions.

8.  Thatthe contents of para are admitted to the extent
that the request has been made to the local
representative’s time and again to direct locals residing v "™
along the fringe areas of the Pong Dam Lake to stop
ploughing in the drawdown areas. Copy of such
requests is annexed (Annexure R- VII) for the perusal

of this Hon’ble Court.

9.  That the contents of para are denied for want of

knowledge, hence no comments.

10. That the contents of para are factually incorrect,
hence denied. Time and again action have been initiated
against the defaulters by the Department as mentioned

in the preliminary submissions.

—
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11. That the contents of para are denied for want of

knowledge, hence no comments. \

12. That the contents of para are denied being
factually incorrect. However, the contents of the reply
to the above paras may please be read as part and parcel

of the reply of this para.

13.  That the contents of para are admitted to the extent
that CWPIL No. 53/2022 being matter of the record and
the matter was adjudicated before the Hon’ble Court
and the Hon’ble Court pleased to dispose off the PIL on
01.11.2023 after satisfied with the facts that all possible
efforts are being made by the replying respondents and
other agencies to initiate action against the wrong doers,

if found involved in illegal activities in the protected

arca.

14. That the contents of para are admitted being

matter of record.

15. That the contents of this para are factually
incorrect, hence denied. The Department is initiating
appropriate action against the defaulters who involved

in violation of the provision of Wild Life (Protection)
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Act, 1972, Water (Prevention & Control of Pollution)

| Act, 1974, Forest (Conservation) Act, 1980,

Environmental ( Protection) Act, 1986 and the
Biodiversity Act, 2002 under the limitation of law and

within the jurisdiction.

Reply to the (i}i'-our_;ds: -

a)  The contents of sub para are admitted to the extent

that the provisions of the Wildlife protection Act, 1972

is being complied with in toto. The replying respondents

are making every - effort to protect the Wildlife

Sanctuary and wetland to the best of their ability within -
the provision of law and all prohibitions under the Act

are being ensured within sanctuary area. It is wrong to

allege that the birds from acfoss the globe are at the

verge of destruction. Migratory Birds continue to visit

the sanctuary in large number while the largest

congregation of Bar headed Geese can be seen at Pong.,
It is pertinent .to mention that a record 1.17 Lakh
migratory birds visited Pong Dam Lake Wildlife
Sanctuary in the year 2022-23. Rest of the contents of

the ground are wrong and denied.
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b) The content of sub para is denied as the claim 225
regarding destruction of sanctuary is baseless and
timely action has been taken to protect the sanctuary.
¢)  The contents of sub para are denied in view of the
repl}"‘ submitted in the foregoing paras. The timely
action has been initiated by the Department within the
provisions of Wildlife Protection Act and other
Acts/directions passed from time to time within the
limit of law. As discussed in the forgoing paras the
Department has also taken necessary assistance from
the local police authorities and administration to control
the illegal activities being undertaken by the local
people/nomads. During the year 2023-24 and 2024-25
(up to 12/08/2024), 187 damage reports has been issued
in favour of the defaulters andRs 1123324/- recovered
under the provisions of wildlife Protection Act.
Trainings has also been imparted to the local people to
enhanbe their livelihood. Awareness ‘campaigns,

meetings, workshops €tc. are being organised by the

Department to create awareness towards Wildlife in the

Jocal people in habitants.
__Reply to [ imitation: -

The contents of this para of
lication is bad by limitation,

the limitation are

wrong and denied. The app

| it
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as the application is being filed on 28-4-2024, which is

barred by limitation.

It is the’refore, humbly prayed that in view of
the aforesaid reply to the application, the application of
the applicant deserves to be dismissed being devoid of
any Merit, hence: thg application of the applicant may
kindly be dismissed or any other order as deem fit may
kindly be passed in the interest of naturgl justice.

Canserva of Foreets

Place: New Delhi VilagssgadendsNor¢p,
Dharamshffla (H.P.) r

Dated: ;5072025

(DIVYANSHU KUMAR SRIVASTAVA)
_.Advocate for State of H.P.

48, Lawyer's Chamber, Supreme Court of India

Tilak Marg, New Delhi-110001

Ph.: 9711872319, Email: dksrivastava05]

l@gmail.com :

-
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Affidavit in support of the reply to OA No. 648/2024
on behalf of State through Respondents No. 4

-----------------------

aged .4.'3..._.years presently posted as Conservator of Forests,

Wildlife Circle (North) Dharamshala (H.P.), do hereby solemnly

affirm and dec'lare on oath as under:-

L. That the accompanying reply to thé OA No. 648/2024 has
been drafted at.r-n_y instance and under my instructions. 1 have
gone through anci‘ll'uﬁderstood the contents of para- No 1 to 11 of
preliminary submissidn, para No. 1 to 3 reply on merit & para
No. 1 to 15 reply to the facts in brief, which are true and correct
to the best of my belief and knowledge as derived from official

record. Nothing material has been concealed therein.

Deponent

Censervatpbror Forests

Dha ramshgla H p i )y
Conservator of Forests : ,

wildlife Circle (N) Dharamshala
(Respondent No.4)
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No. 178/DMT
Hp Forest Department
Dated 09.08.2023

From:- Range Forest Officer To :- SHO,
wildlife Range Police Station
Dhameta Jawall.

Subject: - Regarding secret information of the gujjars in Gram Panchayat jakhara.
Sir,

On the subject cited above . On dated 08.08.2023, Beat Guard Dhameta has found a secret
information that some gujjars grazed their buffalos in pong lake sanctuary area at village Palli. Acting on
which | formed a departmental team including Block Officer Wildlife block Dhameta and turn toward
village Palli from Dhameta on 8:00 PM. Our team reach village Palli on 9:15 PM. After some investigation
we found some gujjars buffalos in Sanctuary area near buhal khad at village Palli. In which some buffalos
are grazed openly and some are tying with a long rope. There is no gujjars present with such buffalos.

After that we inform Panchayat Pradhan and Up Pradhan of Gram Panchayat Jakhara and S.H.O Police
Station jawali. Panchayat Pradhan and Up Pradhan reach on the spot at 10:30 PM and infront of them
we count such buffalos and record vedio clip. During counting we found 21 big and small buffalos and
derive them out side the sanctuary area and Put all 21 buffalos in cow shed at Manjhar Fatehpur and

depute two local persons for watch & ward of such buffalos at night.

On the next day, on dated 09.08.2023 a boy aged aprox 14 year came to the cow shed around 9:40 AM
and requested to the night watchers to leave their two nos of buffalos, After the inquiry from staff he
said that his name is Salim ali { bchu) $/0 Najir ahmed, age 14 years vill. Dhagan Tehsil mukeria distt.
Hoshiarpur Punjab. in these buffalos [ only have two buffalos and | have ne information about another

19 buffalos.

Therefore you are requested to investigate this matter through this boy named Bchu to find culprit and
take necessary legal action against them,

Attachment :-1 ) Copy of Block Officer Dhameta Report.

Range Forest Officer
Wildlife Range
Dhameta

No. 179/DMT Dated 05.08.2023
Copy Forwarded to Deputy Conservator of forest for favour of information and further necessary action.

Range Forest Officer

Wildlife Range
Dhameta
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No.182/DMT
HP Forest Deptt
Dated 11.08.2023

To:- Incharge,
Police Station,
Fatehpur.

From:- Range Forest officer
Wildlife Range
Dhameta.

Subject: - Regarding Threat to kill by gujjars.

Sir,

On the subject cited above . On dated 08.08.2023, 21 buffalos of gujjars found in the sanctuary
area near village Palli and derive them out side the sanctuary area and Put all 21 buffalos in cow shed at
Manjhar Fatehpur and depute two local persons for watch & ward of such buffalos at night.

On the next day, a boy aged aprox 14 year came to the cow shed around 9:40 AM and requested to the
night watchers to leave their two nos of buffalos. After the inquiry from staff he said that his name is
Salim ali { bchu) S/O Najir ahmed, age 14 years vill. Dhagan Tehsil mukeria distt. Hoshiarpur Punjab. in
these buffalos | only have two buffalos and | have no information about another 19 buffalos. Then we
bring them to the police station Jawali for the necessary action against them. After some inquiry from
him by the police he inform to us that these buffalos are owned by murid deen, gulabdeen and
Roshandeen and their deras on village Jakhara. Then we took away to them to such gujjars dera’s at
Jakhara. On the way he ran away from there. After investigation of such gujjars named murid deen,
Gulabdeen and Roshandeen, they denied to owned such buffalos.

On evening 5:45 PM a secret information found by the beat guard Dhameta that above gujjars Salim
(bchu) is in the dera’s of Moju gujjar at Palli. Then the Beat Guard Dhameta went to above gujjar’s dera
near palli khad with Ashwani kumar peon to find Salim (Bchu). As soon as they reached the above
gujjars dera, they found that Bchu gujjar sat in such dera and he ran away after seeing them. When OQur
official Want to follow bchu gujjars, they were surrounded by the other gujjars of such dera’s and also
they were abused and threatened with death. After that, the said employees somehow managed to

save their life.

Therefore your are requested to Lodge .F.I.R against such gujjars and take necessary legal actions
against them for death threats to on duty govt officials and obstructing their officials work.

L)_D Range Forest Officer
( Wildlife Range Dhameta

dher st
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To

S.H.0,
Police Station,
Fatehpur.

Subject: - Regarding File a F.I.R against gujjars on stealing the buffalos from the Cowshed fathepur.
Sir,

In the context of above subject you are informed that on dated 08.08.2023, 21 nos. buffalos of
the gujjars are capturing from the Pong lake Wildlife Sanctuary area by the wildlife wing and put them
to the cow shed at Fatehpur. On dated 10.08.2023, 1:30 PM at night, warbed wire fencing of such cow
shed broken by gujjars and stole such bufallos. On spot, duputed night watchers Sh. Parmod Singh 5/0
Sh. Kartar Singh & Sh. Mohinder Singh S/O Sh. Ajit Singh V.P.Q Jakhara Tehsil fathepur Distt. Kangra HP
inform me that four or five gujjars with Wooden sticks in their hands came to cowshed. They
threatened night wachers with wooden sticks and take away such buffalos by the back side of cow shed.
From these four or five gujjars, our night wachers identified one gujjars named Salim nick named as
Bchu. The statements of both night wachers are attached with this letter.

On the other hand when | went to a gujjar dera near palli khad with Ashwani kumar peon on dated
10.08.2023 at 5:45 PM to find Salim (Bchu), on that time Mojudeen dera owner, muriddeen, najirdeen
and two boys and three girls of gujjars was present such gujjars dera. And other gujjars was united at
such dera. From our information, the captured buffalos at cowshed owned by Najirdeen & Murid deen.
And | think they are planning to drive away cow sheds buffalos, in the mojudeens dera.

Therefore you are requested to File F.LR & necessary legal actions against such gujjars.

Neelma Devi Forest Guard
i/C Wildlife Beat Dhameta

No.184/DMT Dated 11.08.2023
Forwarded in original to Incharge Police Station Fatehpur and requested to File F.I.R and take legal
necessary action against such guijjars.
Range Forest Officer
Wildlife Range
Dhameta

No. 194/DMT Dated 22.08.2023
Copy to Deputy Conservator, Wildlife Division Hamirpur for favour of information and necessary action

please,
w Range Forest Officer

: Wildlife Range Dhameta.

Veteinary uti, " Ll
Monkey Stedizativ, . Sastar
Wild Life Giusion Hamir, )
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2 36No. 329/DMT

HP Forest Deptt
Dated 19.10.2023

From:-  Range Forest officer
Wildlife Range
Dhameta.

To:- Incharge Police Station,
Jawali.

Subject:- About the theft of barbed wire in the plantation area at a
place

called Jakhara and Palli.

Sir,

With reference to the above subject, you are informed that today
on 18.09.2023, Beat Guard Dhameta of Beat Dhameta under Wildlife
Sanctuary and Forest Block Officer Dhameta have reported in writing to
this office that at place called Jakhara and Palli, 5 hectares area planted in
the year 2019-20 In the year 2019-20, two strands of wire were stolen from
the lower side for about 100 meters and one strand of wire from the other
side was stolen for about 50 meters. Apart from this, in the plantation area
of 10 hectares in the year 2019-20, a strand wire of about 250 meters has
been stolen. After estimating the cost of stolen wire and labor expenses, it
results in a loss of approximately Rs 12,000. Beat Guard Dhameta and
Forest Block Officer Dhameta visited site and after investigation, the name
of the person who stole the wire could not be found.

Therefore, you are requested to file a report against the unknown person
and take legal action. Beat Guard Dhameta and Forest Block Officer

Dhameta are continuing their investigation. If they get any information, you

will be informed immediately. W
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[ ; No. 261-63/N5 dated 27-10-2023

From: Forest Range Officer,
Wild Life Range,

Nagrota-Surian,

To: Police Station Incharge,
Police Station Jawali, Haripur, Dehra.

Subject: To provide police assistance.

Sir,

As you know that Pong Dam Lake is protected by notification no. FFE-B-F
(6)-11/2015-11 Pong Dam Lake vide dated 07.06.2013, the limit of Pong Dam Lake Sanctuary
has been fixed at a height of 1410 feet above sea level except at a few places.

Along with this, the Honourable Supreme Court issued IA No 548 in CWP No
202/595 dated 14.02.2000 , Instructions have been given that no non-forestry activity can be
carried out within the limits of the sanctuary without the order of the Honourable Supreme
Court.

Along with this, the Honourable High Court of Himachal Pradesh, while
disposing of CWP No. 2857 of 2018, has prohibited farming in Pong Lake Wildlife
Sanctuary.

Along with this, according to various sections of the Wildlife Protection Act,
1972, if any person violates or attempts to violate the above Act or instigates anyone to do so,
then there is a provision for legal action against him.

Along with this, Pr. CCF (WL) cum Chief Wildlife Warden, Himachal Pradesh
by CWPIL No. 53/2022, In the context of No. 53/2022, an affidavit has been given in the
Honourable High Court of Himachal Pradesh, in which he stated that meetings will be
organized at the highest level with the police department to apprise them of the issues and to
provide assistance to the concerned field staff engaged in patrolling and monitoring the
sanctuary.

Therefore, Sir, under Section 50(7) of Wildlife Protection Act, 1972, it is
requested that the concerned field staff posted under the Pong Dam Lake Wildlife Sanctuary
should be provided assistance in patrolling and monitoring the Pong Dam Lake Wildlife
Sanctuary, and whenever the concerned field staff of the Wildlife Range Nagrota-Surian will
contact you by telephone for security and assistance, you should provide assistance through
your departmental staff with immediate effect, so that Illegal farming can be completely
stopped and according to various sections of the Wildlife Protection Act 1972, if any person
violates or tries to violate the above Act, then appropriate action can be taken against him.

LD Forest Range Officer

Wildlife Range
i L Nagrota-Surian
Vaterinary ;.. "1 Lifo) :
hﬁnnkef:ﬁai}zutpa.. -'&cai.- /
Witd Life Divisicn Buminge, /v o1 |

Pin 17700
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Endorsement Number/ Date
(1) Divisional Forest Officer (Wildlife), Hamirpur for information please.

(if) The copy is forwarded to all BO’s of Wildlife Range Nagrota-Surian for
Information and further necessary action.

Mw Forest Range Officer

Wildlife Range Nagrota-Surian

i
I[ Veterinsry Ufu A Life)
l & 3 ‘u'al'l..'
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From: - Range Forest Officer,
Wildlife Range,
Nagrota-Surian,

To: - SHO,

Police Station Jawali,
Subject: - Regarding illegal cultivation inside Pong Dam Lake Wildlife Sanciuar .
Memo:

Kindly refers to the subject cited above.
In this context it is brought 1o yours kind notice that under yours jur l-.dlClmn in Pong Dam Lake Wildlile
Sanctuary some local people of Papahan, Samkehar and Ghar-Jarot area are illegally and forcerully
cultivating the land inside Pong Dam Lake Wildlife Sanctuary and threatening the stall ol Wildlife Range
Nagrota-Surian who are trying to stop this illegal act and not handing over the tractors which they are
using to plough the land inside the Pong Dam Lake Wildlife Sanctuary to Beat ofticials ol Wildlite Rangw
Nagrota-Surian
Therefore yours kind goodself is requested to kindly assist the staff of Wildlife Range Nagrota-Surian 1o
seize the tractors involved in illegal cultivation.

This is for favor of information and further necessary action please.

Enclosed: Notification of declaration of Pong Dam Lake Wildlife Sanctuary as Annexure |
\'c.
Range Horest ofTicer

Wildlife Range
Nagrota-Surian

o 288-90 paet 28 |11} 2.20.7%

Copy is forwarded to:
1) DCF Wildlife Division Hamirpur for favor of information and lurther necessars action please
SP Jawali for information and kindly to direct the above mentioned officer 1o assist the field sttt of
Wildlife Range Nagrota-Surian.
3) SDM Jawali for information and further necessary action please. /'R \L“ \L [

“
-
"l._

i'
C") /C., I*all It Iurul olficer

Wildlife Range

\ L)'D Nagrota-Surinn
|
942&””9/
Veterinary (1, ife
'\/ Mankey &1l
Wild 1t
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H.P. Forest Department

Dated. |\ }05 ]‘&MQH D

From: Range Forest Olticer,
Wildlife Ranpe

Nagrotia-Surian.

To: Station Head Officer.,
Police Station Jawali,

Subject: Regarding removing unauthorized entry of Nomadic Gujjars out of the Pong Dam
Lake Wildlife Sanctuary.

Sir,

Kindly refers to the subject cited above,
In this context it is intimated that Nomadic Gujjars in large number have been started to enter in and
around Pong Dam Lake Wildlife Sanctuary temporarily for grazing their cattle. These Nomadic Gujjars
come from other states like Punjab, J&K eic. during summer season. On various occasions these Nomadic
Guijjars have been fined/prosecuted for violation of Sanctuary rules i.e. The Wildlife Protection Act, 1972
Whereas eviction of such large number has attracted law and order situation in previous circumstances

It is also intimated that there are no temporary Camps (Dera) of Nomadic Gujjars inside
Sanctuary as the field functionaries of Wildlife Range Nagrota-Surian have evicted those temporary

"
Camps (Dera) from Sanctuary area, but some local people are providing shelter to these Nomadic Guijjars

and renting their private land to these Nomadic Gujjars 1o Stay and Deploy their temporary Camps (Dera)
“at their private land. You are therefore requested to provide assistance for laking ‘sll’lt.'[ action against
unauthorized occupations of these Nomads inside Sanctuary area in the interest of Wildlife.

This is for favor of further pecessary action please.

A )
ltm';g'é/lkﬁ'g Officer

Wildlife Range
Nugrota-Surian
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No.110/DMT

HP Forest Deptt

Dated 28.06.2024

From:-  Range Forest officer
Wildlife Range
Dhameta.

To - Incharge Police Station,
Fatehpur.

Subject :- Regarding illegal grazing done by nomedic gujjars in Pong Dam Lake

Sanctuary area.

Sir,

In the context of the above subject, you are informed that as per
the report (attached) of Beat Guard Dhameta dated 24.06.2024, two
persons were grazing with their buffaloes inside the shelter in the area
named Jagnoli of Beat Dhameta under Wildlife Sanctuary Dhameta. Whose
names have been found doing this, respectively, are Maujdeen son of
Shani Ali village and Dak Jakhol Tehsil Barwal District Kathua, Jammu
Kashmir and Rahim Ali son of Yusuf Deen village and Dak Chak Manga
Gujra Tehsil Samba, Jammu Kashmir. Legal action was taken against both
of them by issuing a damage report by the beat guard and a fine of Rs
20000.00 was imposed by the Forest Block Officer, which has not been
deposited by the said culprits yet. Even after this, the two persons are
grazing their buffaloes in the shelter and are doing whatever they want.

Therefore, it is requested that an FIR should be registered
against the said culprits and legal action should be taken against them and
we should help in removing their camp{{_o_'m here.

f Vﬂlcnn-uy Ut el Lifod ]
Moakey Stars . e |
Wild Lifu i,

Pin 177607

(¥ scanned with OKEN Scanner



oy 26
FHTT 145/DMT 245
IERECACE IR

AT 18.07.2024

[F - T uhes aftmh,

g -l e v,
FIET |

feg .- aegwroft oo vq F SIS ATHF T 9 [ GIRT AT A6 ¥ F TR
FEW TN

AT S,

T 30 ¥ weaef § 39 FETT F 07 647 110/0MT fRATF 28.06.2024 H
fortaean & sro gfYa i fmar st & i dfie 1 enter Y R ¥ qarfas s
24.06.2024 FT TIATU( QRE g2 F Sfatd die 4T F SAAAT ATHE &7 § 21 AT JIAT
41 ¥ A oy v ¥ AT SOE HQ §C T Y g ok A wwer s g o awdt
= T =TF T T a<are RfEzE wgar, wy FefiT g Wi et U gge S ma g
=1 =% [ e aadte AT, Sy SR & | 59 St ¥ e dfte g $aw e
o] FOF FIA FOACATET A § @t T 7 A S AAFTE G AT 10- 10 FATCF AT
ST AT SO0 ACRT FT & ST FAT R @ | qw A W I Gt it vt St
F1 T =47 § T 78 & AAAAT 7 F 3

57 T e 2 5 wo Rt & fers wmafaedt a0 @ 37 e st
FTITATET AEA 8§ ATA AT 4 3% ST AT Tf F g 7 FHI Aeg i A0y |

NN

a=r ot gat af¥gly
' uRey

A (- TTE ATATY |

LD

Veterinary Ui, M Lifa)

i Mankey Siethization

1

Wild Lif Division Bamirne, 51 1) |
Pin 17700 i

(E scanned with OKEN Scanner



J

/
24650

Deptt
Forest
gated 18.07.2024
m- Range Forest officer
From-
wildlife Range
Dhameta.
To = Incharge Police Station,

Fatehpur.

subject :- Regarding illegal grazing done by nomedic gujjars in Pong Dam Lake
Sanctuary area.
Sir,

In the context of the above subject, in continuation of this
office's letter No. 110/DMT dated 28.06.2024, you are informed that as per
the report of Beat Guard Dhameta dated 24.06.2024, an area named
Jagnoli of Beat Dhameta under Wildlife Sanctuary Dhameta. Two men
were found grazing with their buffaloes inside the refuge. Whose names
are Maujdeen son of Shani Ali village and Dak Jakhol Tehsil Barwal District
Kathua, Jammu Kashmir and Rahim Ali son of Yusuf Deen village and Dak
Chak Manga Gujra Tehsil Samba, Jammu Kashmir respectively. Legal
action was taken against both of them by issuing a damage report by the
beat guard and a fine of Rs 10,000 each was collected by the forest Block

officer from both of them, which has been deposited in the government

-‘

treasury. Even after this, both the above persons are grazing their bufizic
in the shelter and are doing whatever they want.
Therefore, it is requested that an FIR should be registered against the

culprits and legal action should be taken against them and we sho.zlc help
in removing their camp from here.

@iﬁit“

(J
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OFFICE OF DEPUTY CONSERVATOR OF FORESTS
HAMIRPUR WILDLIFE DIVISION
HIMACIHAL PRADESH FOREST DEPARTMENT
E-MAIL: dfowildlifchamirpur@gmail.com PILFAX:01972-222319

\‘ .
- 3511 Dated Hamirpur, the_ |9 [CU/Sc37
{

{
From Divisional Forest Officer,
Wildlife Division Hamirpur.
Sub Divisional Police Officer,
Jawali,
Sub: - Regarding illegal cultivation of wheat and it’s harvesting
mechanically.
Sir,

As you know Pong Dam Lake was declared as Wildlife
Sanctuary under Wildlife _Protection Act, 1972 & also a famous Ramsar site. This lake is a
Wetland of National Importance. A number of migratory birds of more than hundred species
visit this area every year. This area is full of Bio-diversily and is having a unique eco system.

This zrea is also very important from eco tourism point of view which gives ample

opportunity to local people for their livelihood.
It has come to the notice of undersigned that illegal cultivation

& its mechanical harvesting is being done by local villagers of Pong Dam Lake Wildlife
Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972
& other relevant laws/ rules, Hon'ble Supreme Court of India has also prohibited such kind
of activities in the Sanctuary Areas in IA No, 548 in the year 2004,

Although field staffof the area is doing their best to stop these
sctivities, but they are not gelting full success in this, It is therefore requested that necessary

qoiotance may be given to the wildlife field stafl as & when required by lhm‘:

Thunldng You, ] W C__.__,T ke
5 O W
Divisionnl l"nrl‘.:} )I\Twcr. &
Wildlife Division Wmirpur. <
Endst Nod__ 550 “Uhny 'g?"EiiJ“"""l""" the/ 19 Joy] 2022
‘opy |

iul\\'nnlni o Chiel’ Consefvatol of Forests, Wildlife
& lolice, Lifel f ] }\, o
I, CHasar | ‘ \N’,_.f—-— '\T\‘)‘}L?’

Mgy, P { : N - i 7
Ipur i ) " Divisional Foredt Officer, /

Circle (N) Dl [

maltter with District N'”"'"".“"'r‘.-'ﬁ'f'
Will Lifa l,arr".:'r,l;r H.I
Pin 1770m

(E scanned with OKEN Scanner



N ~— b 2Y

vy
OFFICE OF DEPUTY CONSERVATOR OF FORESTS

® HAMIRPUR WILDLIFE DIVISION RS
IIMACHAL PRADESII FOREST DEPARTMENT 222310

E-MAIL: dfowildlifchamirpur@ gmail.com PH.EFAN:0197

No.__ 367 | Dated Hamirpur, thc__.___‘LAfﬁ !6 } 22

/

From Divisional Forest Officer,
Wildlife Division Hamirpur.

To
> 9 Sub Divisional Police Officer,
Dehra
Sub: - : Regarding illegal cultivation of wheat and it’s harvesting
mechanically,
Sir,

As you know Pong Dam Lake was declared as Wildlife

Sanctuary under Wildlife Protection Act, 1972 & also a famous Ramsar site. This lake is a
Wetland of National Importance. A number of migratory birds of more than hundred species
visit this area every year. This area is full of Bio-diversity and is having a unique ¢co system.

This area is also very important from eco tourism point of view which gives ample

opportunity to local people for their livelihood.
It has come to the notice of undersigned that illegal cultivation

& its mechanical harvesting is being done by local villagers of Pong Dam Lake Wildlife
Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972
& other relevant laws/ rules. Hon’ble Supreme Court of India has also prohibited such kind

of activities in the Sanctuary Areas in IA No. 548 in the year 2004.
Although field staff of the area is doing their best to stop these

activities, but they are not getting full success in this. It is therefore requested that necessary

assistance may be given to the wildlife ficld staff as & when required by the

Thanking You. |
—, >\
Divisionnl Forest Officer,
Wildlife Division 1lamirpur.

Fndst, NoJ 2)6_‘? Dated Imnivpur, the/ Qg }OL{ ’9632
Copy is forwarded 1o Chiel Conserlatorl ol Forests, Wildlile
Circle (N) Dharamshali for information md neeessary wetion, She is requestegl 1o take up this
atter with District Admijgpiptptivg §Bollee, s L
matler W o \ \\J\J 1 o=
> - 'Q’;-' . T &
-—‘;— = e Division!il Forest Officer,
Bterinary Ut . i Lifol ! Yildlife Division Hamirpur. /
B bl ™ Wildlife Division I gy
Witd Life Divici i ey '
Pin 177001 i
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OFFICE OF DEPUTY CONSERVATOR OF FORESTS |
5 HAMIRPUR WiLDLIFE DIVISION 1
HIMACHAL PRADESH FOREST DEPARTMENT q |
E-MAIL: dfohamimurwildlifc_@amail.com PH./FAX: 01972-222319 ’
' | b
No.CC/ S 63 Dated, Hamirpur the/ 0 7-c& 2002
To ' ' :
The Deputy Superintendent of Police,
Jawali, District Kangra HP,
Subject: legal cultivﬁtion in Pong luke Wildlife Sanctuary and harvesting thercol.
Sir,

Please refer to letter No. 80/NS dated 02.05.2022 (Phetocopy enclosed) by
Rahgél}"orest Officer, Wildlife Range, Nagrota Surian addressed to Incharge, Police Chowki
Jawali, requesting ‘iherain to lodge a FIR against the people who involved in iliegal
cultivation. You are therefore requested to intimate the status of the complaint iodged in the
matter at the eariiesi piease so that the higher authorities are apprised accordingly.
' An early action is solicited please.

Encl; As above.
. Yours faithfully,

Deputy Conse!élor of Forests,
Wildlife Division Hamirpur,

"
L
4

Endst. No. /5_6"@ Dated, Hamirpur the/ O {—~gde 2 ¢ 20

.

Copy forwarded 10 RFO. Nagrota Suvian w.r.t. hiz office letter quoted
ibidd for information and further immediate necessary action, The is directed o pursue the
medter an his level aiso and nuif'mpe h's" reported to this office per return of post, He is also
dirceted o expladn his position for inordinate delay to lodge FIR ngainst the offenders.

LP s
Depuiy Cohiservator of Forests,

¢ L4
r‘_f'f'-n-. ' Wildlite Pivision Hamirpur.
Hont v ! -

li?r!d Lifp [‘IJI-';E._;.-,"‘;'I"._.”; Sastar |
m 17700 Sl AT
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f CE %i DEPUTY CONSERVATOR OF FORESTS
HIMA C}f}\l\flg&[{ WILDLIFE DIVISION
E-MAIL: dfoham; DESH FOREST DEPARTMEN']

~ehamirpurwildlife@gmail.com PH./FAX: 01972-222319

—_—

No.cc/ /S73

Dated, Hamirpur the/_07-04-2¢> >
To |
The Deputy _Su perintendent of Police,
Fatehpur, District Kangra HP.

Subject: Illegal cultivation in Pong lake Wildlife Sanctuary and harvesting thercof.

Sir,
Please refer to letter No. 43/DMT dated 20.04.2022 (Photocopy enclosed) by
Range Forest Officer, Wildlife Range, Dhameta addressed to Incharge, Police Chowki
Fatehpur, requesting therein to lodge a FIR against the people who involved in illegal
cultivation. You are therefore requested to intimate the status of the complaint lodged in the
matter at the earliest please so that the higher authorities are apprised accordingly.
An early action is solicited please.

Encl: As above.
Yours faithfully,

Depuly@%{ator of Fomsts;

Wildlife Division Hamirpur.

Dated, Hamirpur the/_7 =04 Deyny

Endst, No. /5 7{/

Copy forwarded to’RFO‘ Nagrota Su‘riun WL h'Es oflice letter quoted
e e e and further immediate necessary action, He s directed to pursue the
Kb 10 m‘fmm.lllﬂl -+ and outcome be reported (o this office per retum of post. He was asked
;r-ml:cr ;,1!11_11-‘3 ITWE: t;:_.};-)lnl';t apainst 1he offenders by name but no action in this regard has been
oy this office 1o JodE P

, ) ;T herele he is divected (o expluin his position in this regard.
talen |,).r L1 |I|l||“ HOW, b}'\éi‘ I
L o

[ Vetennary ! ,.\rn.. VeI
Monkoy ¢ |'k'pul,\'t(‘u\1.~"‘cr\'-.1wr of Torests
Wil {ifis Givielon 0y Wildli s I;i\'isit!ll Hamirpur.
Pin 127001 - \
= S ) AalN
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OFFICE OF DEPUTY CONSERVATOR OF FORESTS
HAMIRPUR WILDLIFE DIVISION
HIMACHAL PRADESH FOREST DEPARTMENT

S— __E-MAIL: diohamirpurildlife G gmail com PIL/FAX: 01972-222319 |

No-ézg‘s‘ & Dated & 7/ 0 7/ ﬁ-’?
=

To:-
‘ The Deputy Superintendent of Police,
Fatehpur, Distt. Kangra (H.P.)
Subject:- Lodge FIR against person who are involved in illegal cultivation in
Pong Dam Lake.
Sir,

Please refer to letter No. 1573 dated 07.06.2022 issued by this office
and letter No. 377/DMT dated 18.12.2019, 43/DMT dated 20.04.2022, 02.05.2022, 206/DMT
dated 08.06.2022 by Range Forest Officer, Wildlife Range, Dhameta addressed to Incharge,
police Chowki Fatehpur, it is submitted that a CWPIL 2022 M.R. Sharma & Others V/s State
of H.P. regarding illegal cultivation, Grazing, Poaching ete. is pending with this Division for
filing reply in the Hon,ble H.P. High Court, It is therefore requested that the outcome of the
case/action taken report be intimated to this office forthwith so that the same is incorporated
in the reply of above CWPIL. An early action is solicited please.

.

Yours faithfully,

Deputy Co;ﬁ%&/tor of Forests

Wildlife DiviSion Hamirpur
- ('a

A lc

A

'[ Veterinary Ui i Lifo) i
Mankoy Sterlization o » Sastar
Wild Life Divizion Hamsry
Pin 177001
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OFFICE OF DEPUTY CONSERVATOR OF FORILSTS I'-
HAMIRPUR WILDLIFE DIVISION 1
HIMACHAL PRADESH FOREST DEPARTMENT l

} E-MAIL: dfohamirpunwildlife @ gmail.com PHL/FAX: 01972-222319

No_R256 ouea_0 7)Y/

To:-
. The Deputy Superintendent of Police,
o Jawali, Distt. Kangra (H.P.)
Subject:- Regarding illegal cultivation in Pong Dam Lake Wildlife
Sanctuary,
Sir.

Please refer to letter No. 3903 dated 04.12.2021, 1567 dated

; .‘}?g 07.06.2022, 1588 dated 07.06.2022 issued by this office and letter No. 356/NS dated
;ﬁ:}‘lo.l 1.2020, 455/NS dated 21.12.2020, 239/NS dated 20.11.2021, 80/NS dated 02.05.2022,
5?25 issued by Range Forest Officer, Wildlife Range, Nagrota Surian addressed to [ncharge, police
f; ‘_;,) Chowki Jawali. It is submitted that a CWPIL 2022 M.R. Sharma & Others V/s State of H.P.
0y regarding illegal cultivation, Grazing, Poac:hing etc. is pending with this Division for filing
5" reply in the Hon,ble H.P. High Court. It is therefore requested that the outcome of the
case/action taken report be intimated to this office forthwith so that the same is incorporated

in the reply of above CWPIL. An early action is solicited please.
Yours faithfully,

AN !

Deputy Gonservator of Forests
Wildlife Division tHamirpur

f‘p ‘—‘1 .

C

ne

(’ Ummin.n',' Jhy "I'ily)
MUI'II‘L'? ..r:h:'ril.'!;"'u ; ‘ 14

Wild Life Divigion 1. Tt ' !
( .j.‘|.r.1.l?}l3 n |
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OFFICE OF ppy i
?{FA[;}IELIJ) I'Y CONSERVATOR OF FORIS TS
HIMACHAL | UR WILDLIFE DIVISION
E-MAIL: dfohars: RADESH FOREST DEPAR IMIA |
- AIpurwildlifeggmail.com PHEAX: 01972.2233 1

e o
No.Misc/ X5 9~ 60
u\ Dated. Hamirpur the Oq] 06| ’3

To

The pepul}’ Supetintendent of Police,

Jawali & Fatehpur Distrie( Kangra HP.
Subject: Ulegal grazing in Pong Dam Arca.
Sir,

It is submitted that time and again complaints regarding illegal grazmg
Pong Dam Wildlife Sanctuary area are being received in this ollice and this i~ straight way
contravention of the provisions of the Wildlife Protection Act and ather allied et ritles
Although the staff of Wildlife wing is making their best ¢fforts bul still many problems
being faced by them to stop the illegal grazing in the protecied arca. Strict action avainsi th
defaulters is only feasible if your department co-operate the oflicials of Wildltie Ranges
Nagrota Surian and Dhameta.

It is, therefore, requested that necessary help to the ollicial of this departinei

may be imparted as and when required by RFOs. Wildlife Nerota Surian and Dhamery 1o

control the illegal activities being undertaken in the protected arca ;
An early action is solicited please, ) r V;\) T j o]

Divisional Forest Otlicer,

Wildline Division EHlamirpua

Endst. No, 861 - 63 Dated, Hamirpur thes O3 \ 0 6‘ 1]

Copy forwarded 10 RTOs, Wildlire Nagrota Surian and Dhameta Tor
information and further immediale necessary aclion. They are divected 10 contaet with the
police authorities concerned to control the illegal activities undertaken in the area and ke

Strict action against the defaulters in zero hour zero delay under intimation to this ollice

P

T =

Veterimary Ufh,,

e p—

ey 4 Lifo) rersfonal Farest Dificer.
onkey Sterhzation Lo/, Sagr SIS DY U
'u"fildlifa Division Hamirpy; r:‘-‘;dr e e sl
Pin 177001 '
ey S
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FWD-HM-HODSIQQOZS-WLM-FOREST WL CIRCLE DHARAMSHALA =4

R
-~ 1128889772023

HIMACHAL PRADESH FOREST DEPARTMENT.
WILDLIFE DIVISION HAMIRPUR.
EMAIL: head-fordivwihme-hp@hp.gov.in

From: - Divisional Forest Officer
Wildlife Division Hamirpur
To:-
1. Superintendent of Police
Kangra at Dharamshala

2. Superintendent of Police
Nurpur, Kangra

. #  Subject:- Regarding Illegal cultivation inside Pong Dam Lake Wildlife
Sanctuary.

Sir/Madam,
Several cases of Illegal cultivation by local villagers/inhabitants is

being reported inside Pong Dam Lake Wildlife Sanctuary which is a Protected Area. Such
Kllegal activities are not only prohibited under Wildlife Protection Act, 1972 but is also a
violation of Hon’ble Supreme Court of India’s orders as per [A No. 548 in the year 2004.

It is also pertinent to mention that in reply to CWPIL No. 53/2022-
Sh M.R. Sharma & Ors. Versus State of HP & Others, an affidavit has been filed in the
Hon’ble High Court to curtail/stop any kind of Illegal Cultivation inside the Protected
Areas. Photocopy of the same is enclosed herewith for perusal and further action.

It is therefore requested that necessary directions be imparted to the
concerned authorities to cooperate with the field staff of Forest Department in curbing
Illegal Cultivation inside the Protected area and also to report compliance to the Orders of
S = .,z  the Hon’ble High Court. Your urgent attention and cooperation is sought in this matter.

Signed by
With Regards, Reginald Royston
I . 07
Dgﬁqugu‘?sgp\%ﬁ(]ﬁgH'grESLs
Wildlife Division Hamirpur
Copy 10: -
1, CCF,Wildlife Dharamshala for favour of information and necessary action.

2. DSP Jawali for favour of informatiopn and further necessary action, please.
3. DSP Dehra for favo HB'E and further necessary action, please.

r\mmrinmy Ullu/ " Lifo)

[ Monkey Stalizg 10l
. otz Lo Sastar
Wild Life Divigign Hamire; i p)
. Pin 177001
: e DT
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Di‘visi‘onal Forest Officer,
e Wildlife Division Hamirpur,

Sgperintcndent of Police,
Distt. Kangra (H.P.)
Subject:-

Regarding cultivation in Pong Dam Lake Wildlife Sanctuary.
Sir,

: In the context, it is intimated that in the year 2013, the Governor of
Himachal Pradesh, in exercise of the powers vested under the Wild Life (Protection) Act, has
made a decision to conserve, propagate or develop wild life and its environment with
immediate effect. An area of 207.59 square kilometers has been declared as a wildlifc sanctuary

for the purpose of conservation. The government has also declared Pong Dam Lake as a
wetland of national importance and a Ramsar site.

Sir, the time of wheat sowing is coming near, you know that like every vear,
the local people will now try to sow in Pong Dam. Due to lack of fencing in the boundary of
Pong Dam Lake Wildlife Sanctuary. Due to this, people from many places enter the wildlife

sanctuary during day and night with their tractors to sow wheat, whereas Pong Dam Lake has
been declared a wildlife sanctuary where sowing is illegal.

Sir, every year complaints of people doing illegal farming are received in
this office and the department has to face a lot of difficulties in resolving them because due to
the large area and the large number of people, the Forest Department employees have to resolve
the complaints. To do this, the help of local administration is required like Police & Revenue
Department ctc. Now cases have started being filed even in the Hon’ble High Court.

Therefore, you are requested to give directions to all the concerned police
officers under your command, to cooperate with the Forest Department employees to stop
illegal cultivation in Pong Dam Lake Wildlife Sanctuary, so that illegal cultivation in Pong
Dam Lake Wildlife Sanctuary can be stopped. can be prevented

Deputy Conservator of Forests
Wildlife Division Hamirpur

P

ror—

Vﬂlcri:mry nh Life)
Monkey Starlizal :

aruld 2] S
Wild Life Divisign ':.::m
Pin 17700
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No. DLI11-27 feeeerene %

Himachal Pradesh, Forest Department.

Dated D/shala, the---+--eseeeeeomeeeeeee. .__-,'F-‘-,h
=7 FOreu \
’bz_e’ \

Irom: ,': .
The Chief Conservator of Forest, ,’;’d‘ 3 HM s b
WL Circle (North) Dharmshala, S 2 AQ‘T i
To: ’:‘O o \-l \ f;t 3 fg
The Superintendent of Police, i ef"f
Kangra at Dharamshala. I & 7
s B ..g\"" ;l
: ‘\'&k;-'(i I".':;'
Subject: Regarding illegal cultivation in Pong Dam Lake Wildlife Sanctuary.
Sir, i
B SR TR Kindly refer to this office letter No, D-111-27/372 dated 20.04.2022 and

DFO (WL) Hamirpur letter No. 5543-45 dated 30.12.2022 which has been already addressed
e your office on the subject cited above,

As the issues arising due to illegal culti:ation are extremely dangours to
tha habitat of Migratory birds, Wildlife Wing is trying its best to curb the manace but
assistance of administation is urgently required to completely check it. As it has already been
brought to your kind notice by DFO (WL) Hamirpur that Pr. CCF (WL) HP Shimla has also
filed an affidavit in the Hon'ble High Court in connection with CWPIL No. 53/2022
requesting therein to issue neéessary directions to the Administation and Police Departments to
provide active assistance to the Forest Department.

It is therefore, requested that as required by DFO (WL) Hamirpur,

needful be done immediately by giving directions to field functionaries of police so that joint
“pauerZag is carried out and illegal cultivation is controlled. As the matter is sub-judice an
carly action is requested please, so that any subscql.;ent adverse legal situation is avoided,

please.

Chief Conservator of Forests,
WL Circle (N) Dharamshala.

Endst. No. D.111-27/ ({6'?‘(1 Dated D/shala, the 991 / / 22
Copy is forwarded to DFO (WL) Hamirpur for information and

necessary action. He is directed to increase (he patrolling is done is night hours/ late hours and
help of police 100, is taken for the same. & \

= 0
09 ll) 3
9, nisv (:hierConsmls: :
ﬁ/_ Wildlife circle (N) Dharamshala, ;
79) R

(¥ Scanned with OKEN Scanner




OFFICE OF DEPUTY CONSERVATOR OF FORESTS 59
HAMIRPUR WILDLIFE DIVISION
HIMACHAL PRADESH FOREST DEPARTMENT

E-MAIL: dfohamirpurwildlife@gmail.com PH/FAX:01972-222319

No. Misc./ SS’[l g..-({S' Dated, Hamirpur lhci_%&l_/é[‘,?z

To

I. The Deputy Commissioner,
Kangra at Dharamshala .

District Kangra HP.

2. The Superintendent of Police,
-y Kangra at Dharamshala,
ay District Kangra HP.

3. The Superintendent of Police,
Nurpur District Kangra HP.

Subject: Regarding illegal cultivation in Pong Dam Lake Wildlife Sanctuary.
Sir,

It is brought to your kind notice that there is a threat of Illegal cultivation
inside Pong Dam Wildlife Sanctuary using machinery/manually on account of the ongoing
Rabi season resulting in disturbance/damage to the Wildlife habitat. which is a violation
under section 27 & 29 of Wildlife Protection Act, 1972 also several Supreme Court orders.
For the past three months Wildlife Team of Pong Dam Wildlife Sanctuary have been able to
successfully stop Illegal cultivation in and around the sanctuary using various means like
Drone surveillance, Regular Patrolling, public announcements etc which has vielded positive
results from a protection point of view. However there still exists certain sensitive arcas

_ where the threat of illegal cultivation involving nylon threads, pesticides ¢tc looms large.

v Pr. Chief Conservator of Forests (Wildlife) HP Shimla has also filed an
affidavit in the Hon’ble High Court in connection with CWPIL No. 53/2022 (Photocopy
enclosed) requesting therein to issue necessary directions to the Administrative & Police
Departments to provide active assistance to the Forest Department to curtail and control any
illegal activity undertaken inside the Protected Area (PA) and initiate stern action against the
defaulters as and when asked for the same by the Forest Department. Copy of Affidavit has
been attached herewith for your kind perusal.

It is therefore requested that necessary directions be given 10 the concerned
Administrative/Police authorities to assist the field staff of Nagrota Surian and Dhameta W1
Ranges and also to jointly patrol the sensitive beats and control the illegal cultivations inside
the Pong Dam Wildlife Sanctuary ar *e:: An early action in this matter is solicited please.

Encl: As above,
Youfs taithli tl(

PR e g
i Veterinary Uliae 7 Life)

i Monkey Stethization Lo Sastar e

[ Wild Life Division Hawirpe. P} Deputy Conseryytor of Foresis,

! Pin 177001 Wild!life\Risisfop Hamirpur.
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OFFICE OF DEPUTY CONSERVA'I'OR OF FORESTS
HAMIRPUR WILDLIFE DIVISION

HIMACHAL PRADESH FOREST DEPARTMENT
E-MAIL: dfohamirpurwildlifecs email.com PIL/EAX: 01972-222319

No. CQ;ZE Dated 07/ 07/"-7?‘2

To:-
Superintendent of Police,
t S Distt. Kangra (H.P.)
i kot ‘
2}"’]3‘313‘ Regarding, cultivation in Pong Dam Lake Wildlife Sanctuary.
i,

- J Kindly refer to this office letter No. 5316 dated 20.12.2019, 4122 datcd
G. 2"‘1 01.12.2020 and letter No. 4671 dated 22.12.2020 on the subject cited above.

2,;5 In this con.text it is submitted that a CWPIL 2022 M.R. Sharma &
Others V/s State of H.P. regarding illegal cultivation, Grazing, Poaching etc. is pending with
this Division for filing reply in the Hon,ble H.P. High Court. It is therefore requested that the
outcome of the case/action taken report be intimated to this office forthwith so that the same

is incorporated in the reply of above CWPIL. An early action is solicited please.

Yours faithfully,

; Deputy Coq,(z*ﬁ?@m f Forests
Wildlife Division Ilalmirpu_ri_

rY L/C

e

it

| . uk
( Veterinary Uftioc "t Lifg) ]
I Monkey Sterhizatiu, 2 Sastar
Wild Life Division Howiicpu, | py |
l Pin 177001 !
TR M B
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OFFICE OF DEPUTY CONSERVATOR OF FORESTS
HAMIRPUR WILDLIFE DIVISION
HIMACHAL PRADESH FOREST DEPARTMENT
E-MAIL: dfowildlifehamirpur@amail.com PH.FAX:01972-222319 |

Dated Hamirpur, the_[9 / ﬂ/m.

359

From Divisional Forest Officer,
Wildlife Division Hamirpur.
To

Sub Divisional Officer (Civil),
Jawali.

Sub: - Regarding illegal cultivation of wheat and it’s harvesting

mechanically.

Sir,

As you know Pong Dam Lake was declared as Wildlife
Sanctuary under Wildlife Protection Act, 1972 & also a famous Ramsar site. This lake is a
Wetland of National Importance. A number of migratory birds of more than hundred species
visit this area every year. This area is full of Bio-diversity and is having a unique eco system.
This area is also very important from eco tourism point of view which gives ample
opportunity to local pcoplc for their livelihood.
It has come to the notice of undersigned that illegal cultivation
& its mechanical harvesting is being done by local villagers of Pong Dam Lake Wildlife
Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972
& other relevant laws/ rules. Hon’ble Supreme Court of India has also prohibited such kind
of activities in the Sanctuary Areas in IA No. 548 in the year 2004.
Although field staff of the area is doing their best to stop these
setivities, but they are not getting [ull success in this. It is therefore requested that necessary

Lesictance may be given to the wildlife field staff as & when requirsd by them,

Thanling You, \ ‘n\}\-’ <71

Divisionn 'llll‘\i}\"ilu‘l,
e Wildlife Division Hawmirpur.
Endst, No/ %5 f,__-____ _ Dated Hwmbvpury e/ )9 Y [lch“t?

* ) up) |. 13 \ nnlrl W Chief Consert ator ol Forests. w‘”'{es

Cirele (M) DIgamediln 11 o hey wetion, She i harie N
niatter with District Adimi "Trnhd?lgt!; Im

)
Elﬂfmmy Uti? ._” \ \ \}\.’ \""‘L
0 r!u} ] I

M nkg \ -
Wild L'f);"f;::i:u * Sastar ! v l\lllll ! l*u}‘( \\ Officery
Pin 177001 0 Hamicpu 1 py Wildlife Division Hamirpur. '

"
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OFFICE OF DEPUTY CON
SPUTY CONSERVATOR OF FORESTS
HAMIRPUR WILDLIFE DIV(SION

HIMACHAL PRADESH FOREST DEPARTMENT

— E-MAIL: dfowildlifchamirnnr@gmail.cnm PH.FAX:01972-222319 |

362

— Dated Hamirpur, the tQOJO‘fIioﬁL
Ao M P2

From Divisional Forest Officer,
Wildlife Division Hamirpur.
Sub Divisional Officer (Civil),
Fatehpur.
Sub: - Regarding illegal cultivation of wheat and it’s harvesting
mechanically.
Sir,

As you know Pong Dam Lake was declared as Wildlife
Sanctuary under Wildlif;: Protection Act, 1972 & also a famous Ramsar site. This lake is a
Wetland of National Importance, A number of migratory birds of more than hundred species
visit this area every year. This area is full of Bio-diversity and is having a unique eco system.
This area is also very important from eco tourism point of view which gives ample

opportunity to local people for their livelihood.
It has come to the notice of undersigned that illegal cultivation

& its mechanical harvesting is being done by local villagers of Pong Dam Lake Wildlife
Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972
& other relevant laws/ rules, Hon’ble Supreme Court of India has also prohibited such kind
of activities in the Sanctuary Areas in IA No. 548 in the year 2004.

Although field staff of the area is doing their best to stop these
activities, but they are not getting full success in this. It is therefore requested that necessary

—~  aesistance may be given to the wildlife field staff as & when required by thelg\

Tlamking You. K \ FIes .
.’,/ _,:f*ﬁq‘\-f;bbb
Divisional Vorest Officer,
ek Wildlife Diyision Namirpur. ‘-
Radsi, N“-/___;f_.’..)’ Dated Hambrpuy, they Qo [0“ ’ Q087

Copy ig fopwigled, 100 Chiel” Conselvator of Forests, Wildlife
Cisele (N) Dhamehiaki for nfoim FelbHEvessary netion, She is requested to take up this
matter with Distiict Athuilrﬂtmim N liee, -

Veterinary U1, "”i‘fn.l-— g ‘ \\J\} 0 L
: H o’ \
2y :;::':;ﬂs[;i:':’":’ Coion Sastay | l)l?isimml'F"u,rcs }ﬁl-"‘fa Z

CPnzzom L Wildlige Division Hamirputs (

(¥ Scanned with OKEN Scanner



. OFFICE OF DEPUTY

-PUTY CONSERVATOR OF FOREST

l;;}:I"RPUR WILDLIFE Dl‘:’ISION OF FORESTS 263
IACHAL PRADESH FOREST DEPARTMENT |

E-MAIL: dfnwildlifchamirnm‘ft?}?.nmil.com PH.FAX:01972-222319 |
No.__ 36

Dated Hamirpur, the_ &/ }og [2692 .

{ {

From ‘ e '
D:}usnonal Forest Officer,
Wildlife Division Hamirpur.

To

“5\ Sub Divisional Officer (Civil),

Dehra,

Sub: - Regarding illegal cultivation of wheat and it’s harvesting
mechanically.

Sir,

As you know Pong Dam Lake was declared as Wildlife
Sanctuary under Wildlife Protection Act, 1972 & also a famous Ramsar site. This lake is a
Wetland of National Importance. A number of migratory birds of more than hundred species
visit this area every year. This area is full of Bio-diversity and is having a unique eco system.
This area is also very important from eco tourism point of view which gives ample
opportunity to local people for their livelihood.

It has come to the notice of undersigned that illegal cultivation
& its mechanical harvesting is being done by local villagers of Pong Dam Lake Wildlife |
Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972
& other relevant laws/ rules. Hon’ble Supreme Court of India has also prohibited such kind
of activities in the Sanctuary Areas in IA No. 548 in the year 2004,

Although field staff of the area is doing their best to stop these
activities, but they are not getting [ull success in this, It is therefore requested that necessary

secistance may be given to the wildlife field staff as & when required by ﬂS:\.

B Thanking You, L \ ,\\J\j “\w‘*"
/j o d\
l)i\'isinunﬂ"m-%st Mticer, é

Wildlife Division Hamirpur,
Endst, No._ Dl & Dated Hamdepur, thel_ 21 oy [ 9,92

P

Copy B4 torwarded o Chiel” Consedyatof of Forests, Wildlife
Cirele (N) Dhazamshul for Tnformutiofgi W) uction, She is rcqucgt:d to take up this

matter with District Adniinispabive s ¥
1ic r Veterinary Ufii. " Life) \ ’f\\N \\\N\'
i Monkey Sterdizator, Sattar " 22

! Wild Life Ui " - Divisional Torest 'Officer,
: vision Hamrgy, } 5 i o ;
I_ Pin 177001 T, ! Wildlife Division Hamirpur
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I rom: = L{g—]
The Chief Conservator of Forest o g OQS
WL. Cirele (North) Dharmshala. Y i 0\\ |
o e \/l \ ;
The Deputy Commissioner, i LA

Kangra at Dharamshala, # /.

Subject: Regarding illegal cultivation in Pong Dam Lake Wildlife Saneln;ry.
Sir.
Kindly refer to this office letter No. D-111-27/370 dated 20.04.2022 and

g (WL) Hamirpur letter No. 5543-45 dated 30.12.2022 which has been already addressed
to vour office on the subject cited above,

As the issues arising due to illegal cultivation are extremely dangours to
tha habital of Migratory birds, Wildlife Wing is trying its best to curb the manace but
assistance of administation is urgently required to completely check it. As it has already been
hrought to your kind notice by DFO (WL) Hamirpur that Pr. CCF (WL) HP Shimla has also
filed an affidavit in the Hon’ble High Court in connection with CWPIL No. 53/2022
requesting therein to issue necessary directions to the Administation and Police Departments to
provide active assistance to the Forest Department.

It is therefore, requested that as required by DFO (WL) Hamirpur,
needfu! be done immediately by giving directions to field functionaries of revenue so that joint
Day;jling is carried out and illegal cultivation is controlled. As the matter is sub-judice an

“arly action is requested please, so that any subseguent adverse legal situation is .avoided,
lease,
| /
Chief Conse{"vatm‘ ot Forests,
WL Circle (IN) Dharamshala

Iindst. No. D.111-27/ We+2 Dated D/shala, the o9 } / } 2.3

Copy is forwarded 10 DFO (WL) Hamirpur for information and

necessary z}ction. He is directed to increase the patrolling is done is night hours/ late hours and
help of police too, is taken for the same,

)7{0{ ‘ Vn_lmi‘rmry._mu. '.

"t Litg |

Mﬂﬂkﬂy Stels i ;}‘ \ ’

- Wild Life Division pggg, o )
- Pin 17700 2

@M—*U/g 123

Chief Conservator of Forests,
Wildlife circle (N) Dharamshala.

—
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| Divisional Forest O

. ff
3 Wildlife 2l

Division Hamirpur,

Tl}e Deputy Commissioner
Distt, Kangra (H.p,)

Subject:- T
) Regarding illegal cultivation in Pong Dam Lake Wildlife
Sanctuary,
Sir,
: In the context, it is intimated that in the year 2013, the Govemor of
Himachal Pradesh,

In exercise of the powers vested under the Wild Life (Protection) Act, has
; O conserve, propagate or develop wild life and its environment with
immediate effect. An area 0f207.59 square kilometers has been declared as a wildlife sanctuary
for the purpose of conservation. The government has also declared Pong Dam Lake as a
wetland of national importance and a Ramsar site.

Sir, the time of wheat sowing is coming near, you know that like every year,
the local people will now try to sow in Pong Dam. Due to lack of fencing in the boundary of
Pong Dam Lake Wildlife Sanctuary. Due to this, people from many places enter the wildlife
sanctuary during day and night with their tractors to sow wheat, whereas Pong Dam Lake has
been declared a wildlife sanctuary where sowing is illegal.

Sir, every year complaints of people doing illegal farming are received in
this office and the department has to face a lot of difficulties in resolving them because due to
the large area and the large number of people, the Forest Department employees have to resolve
the complaints. To do this, the help of local administration is required like Police & Revenue
Department etc. Now cases have started being filed even in the Hon’ble High Court.

Therefore, you are requested to give directions to all the concerned police
officers under your command, to cooperate with the Forest Department employees to stop
illegal cultivation in Pong Dam Lake Wildlife Sanctuary, so that illegal cultivation in Pong
Dam Lake Wildlife Sanctuary can be stopped. can be prevented

made a decision t

Deputy Conservator of Forests
Wildlife Division Hamirpur

Veternury '
Mankay &

':.f"l '

(¥ Scanned with OKEN Scanner
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HIMA
C""WLI‘;';ADESI{ FOREST DEPARTMENT,
EMAT 'LIFE DIVISION HAMIRPUR,
*head-fordivwibmr-hp@hp,gov.in

"From: -
I)i'visi'onal Forest Officer

4 Wildlife Division Hamirpur
Deputy Commissioner
Kangra at Dharamshala

il acis ;

ubject: Regarding Illegal cultivation inside Pong Dam Lake Wildlife

Sanctuary,

Sir,

. Several cases of Illegal cultivation by local villagers/inhabitants is
being reported inside Pong Dam Lake Wildlife Sanctuary which is a Protected Area.
Such lllegal activities are not only prohibited under Wildlife Protection Act, 1972 but is

also a violation of Hon’ble Supreme Court of India’s orders as per IA No. 548 in the
1 . year 2004,

It is also pertinent to mention that in réply to CWPIL No. 53/2022-
Sh M.R. Sharma & Ors. Versus State of HP & Others, an affidavit has been filed in the
Hon’ble High Court to curtail/stop any kind of Illegal Cultivation inside the Protected
Areas. Photocopy of the same is enclosed herewith for perusal and further action.

It is therefore requested that necessary directions be imparted to
the concerned authorities to cooperate with the field staff of Forest Department in curbing
Illegal Cultivation inside the Protected area and also to report compliance to the Orders of
the Hon’ble High Court. Your urgent attention and cooperation is sought in this matter.

R ——

53 ; Signed by
With Regauds, Reginald Royston
Date: 02-12-2023 14.24:33

Deputy Conservator of Forests
Wildlife Division Hamirpur

Copy to: -
1, SDM Jawali for favour of informatln and further necessary action, please.
2. SDM Fatehpur for favour of infd¢fmptjon and further necessary action, please.
3. SDM Dehra for favo wtion and further necessary action, please.

F et b

! Votarinary (.. ! Lifg)
Mpnkev Sterhzation ;. Sastar

Wild Lite Division Hamirpu: 1 p)

Pin 177001 ;
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INHT;IIE HON’BLE H1GH COURT OF
3 ACHAL PRADESH SHIMLA

; 2
In the matter of: CWPIL No. 53/202

1. Sh. M.R. Sharma s/o Sh Mangat Ram aged 69
years R/o. Village Palli P.0. Jakhara, Tehsil
Fatehpur District Kangra. Occupation- Retired.

12

| S_h. Rulwant Singh s/o ShNikku Ram, aged 49 years
e V.P.O. Chalwara Tehsil Jawali District Kangra
Occupation- Agriculturist.

fad
.

Sardar Jaswant Singh s/o Sh Amar Singh aged 68
vears R/o Village Papahan P.O. Ratial Tehsil Jawali
District Kangra. Occupation- Agriculturist.

............ Petitioners
Versus.

I.  State of Himachal Pradesh through Additional Chief
Secretary (Forests) to the Government of Himachal
Pradesh.

s |y, Principal Chief Conservator of Forests (Wildlife)
Talland, Shimla-1.

3. Divisional Forest Officer, Wildlife Life, Hamirpur
Division, H.P.

4. Range Forest Officer, Wildlife Range Nagrota
Surian, Kangra, H.P. It X

it e

i L";'" X _‘ ///../

(% Scanned with OKEN Scanner
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Wildlifc :
Rang Forest officers
Kangréa H.P. ) :
B. ownsnip
Chief Engineels B]"?l.rzglb. /
TalwaraDistricl Hoshlarpur,
oo BEADRANAE iress )
and Chief Widie Warde> HP Shirla
Index
F—F"—’_T"_”',_l_/ Page I.i] gy
Sr. Particular -
No.

No. //
CWPIL No. 53/2022 on 254

T | Affidavit to

behalf of respondent NO. 2
2 | Copy of letter No.4211 dated 30/1 1/2018 24-25
addressed to BBMB authority Annexure-] 3
3 | Copy of letter No.5316 dated 20/12/2019

addressed to SP Kangra Annexure-11 24-27

4.1C f FIR No. -
5 Copy 0fl No.00154 Annexure-III 28~ %6
5 opy of letter No. 4122 dated 01/12/2020
addressed to SP Kangra Annexure-1V 57~ 55
6 |Copy o.f letters written to Incharge Police o
Chowki Jawali and Fatehpur Annexure-V S|
7 gﬁpy lc{rf Letters written to Incharge Police -
owki Nagrota Surian i 2 |
piss = and Jawali. [ SY- 6§ .
- B

8 | Copy of letter No.467
4671 d
Annexure-VII el Sl et (8- 68

9 |Copy of lette
r No.3053-54 d:
27/10/2021 Annexure-VII1 e £9- 12

10 {Copy of lett
er No. 3171 d
01/11/2021addressed to XEN, BBrll\tAel(Bi 13-

AnnexureqIX | ()

s 1 ke

e

A
l Vutar 3 0 J] .
i Monkey & /
. Wild Life D
[. Pin 177001 Pr. Chief OOt g,ﬂiﬁ%ﬁl&ﬁ}
£l and Chief Vvidie -
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e Fatehpur and Jawali Annexure-XX

2%\

Y (U Com of T No0.337/DMT__ dated

- L 27/0172021 Annexure-X e
12 Copy of letler dated 19711/2021 23
— _ Annexure-X1 o

13 Copy of letter No.3903 dated 04/12/2021 g
__ | addressed to DSP Jawali Annexure—XII 4-90
41 Copy of letter No. 2256 &2257 both dated
07/07/2022 addressed to DSP Jawali& (91— 7Y
| Fatehpur Annexure-XI11
15 | Copy of letter No.2255 dated 07/07/2022 g5 - 94
‘addressed o SP Kangra Annexure-XIV
16| Copy of letter No.35/NS dated 13/04/2022 j
and  378/DMT  dated  14/02/2022 |1 7- /%
Annexure-XV )
17 |Copy of proceeding dated 26/02/2022 6f - 11
Annexure-XVI
18 |Copy of letters dated 21&22/04/2022 he m
. Annexure-XVII
19 |Copy of letters dated 20&23/04/2022
' Annexure-X VIII
20 |Copy of |letters dated 20/04/2022
addressed to DC and SP Kangra|l1S- 184
Annexure-XIX
21 [Copy of letters No.1573 & 1567 both|
dated 07/06/2022 addressed to DSP|(&S- 198

- 174

-7 122 | Copy of letter No.352, 354,362,367,369 199~ 23
dated 19,20821/04/2022 Annexure-XXI

23 | Copy of letter No.43/NS dated 19/04/2022
and 80/NS dated 02/05/2022 Annexure- |2'Y1-223
. [ XXII
24 | Copy of letter43/DMT dated 20/04/2022
and 206-07/DMT dated 08/06/2022 |22 Y4-23}
Annexure-XX]II

( Veterinary Uli. " Lo Ay
Monkey Sterlization ' Sastal i i "
! Wild Life Division Hamicpe. © 7 1) /
© Pin 177001 -
Yovpit Pr. Chief Conservator of Forests (WL,

. and Chief Wildlife Warde~ HP, Shir'a

(¥ Scanned with OKEN Scanner



272 [+

25 [Office order No. 195 dated 19.01.2022 Y
Ofo Pr. CCF (WL), H.P. Shimla. |*33-25

Annexure-XXIV
]
Dated . /
Place: Respondents
(Throygh fdvocate General, HP)

and Chief Wildlife Warde HP, Shimla
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1 ’
NTHE HON’BLE HIGH COURT OF HIMACHAL
PRA.DESH SHIMLA.

CWPIL No.53/2022

In the matter of:

l.

3

Sh. M.R. Sharma s/o ShMangat Ram aged 69

years R/o Village Palli P.O." Jakhara, Tehsil

Fatehpur District Kangra. Occupation- Retired.

Sh. Kulwant Singh s/o ShNikku Ram, aged 49

years V.P.O. Chalwara Tehsil Jawali District

Kangra Occupation- Agriculturist.

Sardar Jaswant Siﬂgh s/o Sh Amar Singh aged 68

years R/o Village Papahan P.O. Ratial Tehsil

Jawali District Kangra. Occupation-

Agriculturist.

............ Petitioners

Versus.

State of Himachal Pradesh through Additional

Chief Secretary (Forests) to the Government of

Himachal Pradesh.

Principal Chief Conservator of Forests (Wildlife)

Talland, Shimla-1,

Divisional Forest Officer, Wildlife Life,

Hamirpur Division, H.P.

Range Forest Officer, Wildlife Range Nagrota

Surian, Kan P.

P
| Veterinary Ul "M Lifg ”

¢ Monkey Steiliatio Sastar- |

! Wild Life Division Ha 'p /

g ‘ Pr éaf M
X . Chls ator of Forests (WL),
. lm 177001 ) an Chiel Wildlife Warde= HP, 5"%

%73
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Range Forest Officer, Wildlife Range Dhameta d\_
Kangra H.P.
Chief Engineer, B.B.M.B. Township Talwara
District Hoshiarpur, Punjab.
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REPLY/AFFIDAVIT IN CWPIL NO. 53/2022 ON 275

BEHALF OF RESPONDENT NO. 2. IN EXMPTION
TO THE ORDER DATED 27/07/2022,

2

I Rajeev Kumar S/o Sh. Indrajit aged about 58 years,
presently posted as Pr. CCF (WL)- cum- Chief
Wildlife Warden, Himachal Pradesh hereby solemnly

affirm and declared on oath as under: -
PRELIMINARY SUBMISSION.

That the Pong Wetland which lies between
Latitude 31° 80 to 32°7°26” and Longitudes 75° 8
to 76° 25 is a man-made wetland. Pong Dam is one
of the highest earth core gravel shell dam in India,
impounding River Beas in Kangra District of
Himachal Pradesh. It was commissioned in 1974,
primarily for power generation, irrigation and
flood control. The MaharanaPratapSagar reservoir
that was created has a catchment area of 12,562
km? having a total length of 41.8 km and
maximum breadth of 19 km, a surface area of
24,529 ha at Full Storage Level (FSL) and 6,312
hac at Dead Storage Level (DSL) averaging

around 15,000 hectares, The elevation of the dam

lmns 435,80 meters (1430feet mean sea level). The
:ir \c!m Vary ,//’//

Monkey Ste;

| Wild Lite i (%/_—
[ Pin 12700 Pr. Cnle ¢valor of Fore sty (W)

rod Chef Viidlie Wharda= Ll Clalaaia
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jver
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mean water dep alley receives 2 d
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he left bank

g through the ¥

while meanderin |
a

utaries, the princip
rbati and the Sainj on
e right. The River als
of the southern slope

untains. The Beas and its

number of trib
Manalsu, the Pa
and the Uhl on th
the whole drainage
Dhauladhar chain of mo
principal tributaries are snowmelt or glacier fed, e
hence perennial, but the flow rate in the river

fluctuates widely ranging from 13,6415 to 6,855

o receives

s of

million m* during the course of the year. The
inflow rate iﬁ;creascs with the influx of snowmelt
water and continues till August-September due to
the monsoon runoff. The reservoir land is owned
by the Bh?khra Beas Management Board
(BBMB)and "ri',he Dam is operated by the same
agency.

2

g

j'That “the Government of Himachal Pradesh
declared its intention to constitute the wet land "fﬁ \
. \

created as a res ult of the construction of Pong Dam .
as a Wildlife Sanctuary under section 18 of the \
Wildlife (Protectlon) Act, 1972 in 1983. Thereafter | \

the final notification to constitute this wetland as

Wildlife Sanctuary was issued on 23.10.1999 :

Vetennaey (151

which comprised the area of 307 Sq. Km. initially.
F%ﬁwtionalizmion in 2013, the area of 207.59

Veteninary Ui L0 Life)
Monkey Sterlization Leoten Sastar
wild Life Division Hamirpui (1 F) (WL]
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59 Km. was finally re-notified as Pong Dam Lake

Wildlife Sanctuary vide GoHP Notification No.

FFE-B-F (6)-11/2015-11/Pong Dam Lake dated 7"

June, 20]3/ The area of Pong Dam Lake WLS

comprises of submerged area between Pong Dam

Terrace (Talwara) to bridge on Beas at Dehra on

Hoshiarpur Dehra Road up to reduced level 1410

feet above mean sea level except north western

edge of Sansarpur RF, eastern edge of Sanllan RF

and south western edge of Guler Jagir RF mainly

where reduced level will be 1450 feet mean sea
level and all the islands in the Lake. The area of
the sanctuary- is vast and extends so far and wide
that it is not possible to close/fence the entire area
for effective protection.

That the area is rich in bio diversity having
recorded more than 420 species of Birds, 27
species of fishes, 24 species of mammals, 18
species and reptiles and more than 100 species of

butterflies. = As per the Annual Bird Count

Ar7

conducted on 31" January 2022, 1.10 lakh .

migratory and resident birds of 110 species have
been recorded, Bar-headed Geese can be seen in
the largest congregations of the world in this
sanctuary, which is almost 45 % of the world

population seen during winters in Pong Lake only.

————.
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tjon of the Pong Dam,

livelihood to a few

put after

2 7@‘72 4. That the prior 10 the construc

vide

river Beas used to Pro .
creation

earnings,
of the reservoir, the lake provides employ

nearly 2200 fishermen. Depending 0On the inten

of the monsoon there is huge chunk of tand that is
efers to the area at the

s frequently exposed
level. In case of -

fishermen with meagre
ment to

sity

drawdown area. Drawdown
edge of a body of water that i

to the air due to changes in water

Pong Dam reservoir, change in water level is

caused mainly by usage of water for irrigation and

or power generation.
5. That it is furth_er submitted the field staff regular
|

patrol the area and reports whenever any attempt

of illegal cultivation is made. Every year during

winter season w'.lhen the water starts receding, local

people attempt to start ploughing and cultivating

the land. Whenever such attempts are detected, the

wildlife wing has taken action to stop them. But

since the local p'ﬁl_eOple groups are large in number, ’75!2

issue of livelihé)od is raised and there appears
threat of violence, assistance of Police has been
sought. Various letters have been written to the
Police Department to register FIRs against the

cultivators from time to time. The matter has also

taken been up with BBMB authority at%:w
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(Punjab) Who is the owner i

to stop the practice of ?l:;gj t::!tliil:i;: c'lue:ion 6q
Dam Lake Wildlife Sanctuary vide Dl:no ::E

Hamirpur letter No. 4211 dated 30.11.2018 (Ann.

R-I). On 23.10.2019,"a tractor was seized from

Chatta watch tower area of Dhameta Wildlife
Range found engaged in illegal cultivation by the
field staff and damage report was issued against
Sh. Tarsem Mohammed S/o Mastdeen Village
Chattathehar, Tehsil Fatehpur Distt. Kangra which
was later compounded after imposing fine on the
offender. A representation by Sh. Balbir Singh
Pathania and others was received in this office,
instigating for forceful illegal cultivation in
sanctuary area and accordingly the matter was
taken up with Superintendent of Police, Kangra
vide DFO WL Hamirpur letter No. 5316 dated
20.12.2019 (Ann.R-II) to issue directions to the
concerned Police authority of the area to take
immediate necessary action to avoid law and order
situation. In December 2019, Sh Rajan Sushant
and others alongwith 70-80 people forcefully
started cultivation in Chatta area of Dhameta

wildlife Range. The staff of wildlife tried to stop

them but were outnumbered and hence an FIR
bearing No. 0154 dated 16,12.2019 (Ann.R-lll)‘\@i%QL\—P
- . Vel!ann,;p v J:U..i i

cm/ ! Monkey Stori2ati
vator of Foresls (WL), [+ 41d Life Divica 1o

P ; in 1770
and Chic Widife Warde= WP, Shima |, Pin 177001
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28’9 (¢ was regiSIcrcd against the above people by the -.r-
Police Station, Fatehpur District Kangra. The staff
of Wildlife Division also seized two tractors,
forcefully cultivating in the Bhateki area and wrote
1o Police Chowki Incharge, Fatehpur vide letter
No. 377/DMT dated 18.12.2019 to take legal
action against the offenders. In 2020 again, the
RFO WL Nagrota Surian and Forest Guard
Incharge Nagrota Surian beat and Jawali beat
submitted the list of illegal cultivators to DSP,
Jawali and Chowki Incharge, Nagrota Surian and
Jawali respectively to lodge FIR against them and
take legal action. Similarly, the staff of Dhameta
wildlife Range tried to stop the illegal cultivators
in Dhameta beat but could not stop them and they
requested Incharge Police Station, Fatehpur to l
provide assistance and take action against the |
offenders. Later, on the basis of report of RFO WL

Nagrota Surian, police assistance was sought by g
DFO WL Hamirpur vide letter No. 4122 dated

01.12.2020 (Ann. R-1V), addressed to SP, Kangra
to stop the local people who were trying to
illegally cultivate the area. RFO Wildlife Dhameta
vide his letter No. 266/DMT dated 11.12.2020, No.
268/DMT dated 14.12.2020, No. 277/DMT dated

18.12.2020, ~279/DMT  dated 18.12.2020 \@M&ﬁ
r_;c—l;mf;’d-‘ ' '_ ]

i Monkey Ster
wild Life Division
ts (WL), Pin 177001
pr. ratorofForess () L— '
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&282/DMT dated 21.12,20p¢ (Ann.R-V/colly.) - 281
requested Incharge Police Thana Fatehpur and
Jawali to provide assistance and take action against
the offenders who were involved in illegal
cultivation in the Pong Dam Wildlife Sanctuary
area. Further, the RFO Wildlife Nagrota Surian
vide his letter No.190/NS dated 25.07.2020, No.
356/NS dated 20.11.2020 No. 455/NS dated
21.12.2020, (Ann. R-VI/colly.) requested Incharge
Police Chowki, Nagrota Surian and PS, Jawali to
lodge an FIR against the offenders who involved in
illegal cultivation and for violation of provisions of
Wildlife Protection Act, 1972. Also, a letter was
written to SP, Kangra by DFO WL Hamirpurvide
letter no. 4671 dated 22.12.2020 (Ann. R-VII)
requesting him to issue necessary directiqns to the
concerned Police Station Incharges for taking strict
action under Wildlife Protection Act, 1972, against
the cultivators who were threatening the field staff
of dire consequences for stopping cultivation.
During 2021, even before the start of winter
season, DFO (WL) Hamirpur, issued directions to
RFOs WL N/Surian and Dhameta vide letter No.
3053-54 dated 27.10.2021 (Ann. R-VIII) to start
patrolling in the area and take legal action against
~anyone found involved in illegal cultivation, DFQ ’&,u«ébbp
Monkey Sien)
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to XEN, BBMB vide
1.2021(Ann. R-I1X) to
ff under him o

(WL) Hamirpur also wrote

letter No. 3171 dated 01.1

issue necessary directions 10 the sta
i tices were
keep vigil and take necessary action. NoO

' L
also issued to the Panchayats by the RFO W

Dhameta vide letter No. 337/DMT dated

27.01.2021 (Ann. R-X). But again in November
2021, the Forest Guard, I/c Nagrota Surian under -
RFO WL Range Nagrota Surian vide his
application dated 19.11.2021 (Ann. R-XI)
requested Chowki Incharge Police Chowki
Nagrota Surian to lodge a FIR against the persons
who indulged in illegal cultivation in Pong Dam
Lake Wildlife Sanctuary and subsequently Deputy

Superintendent of Police, Jawali was also

requested vide DFO WL Hamirpur vide letter No.

3903 dated 04.12.2021 (Ann. R-XII) to issue

necessary directions to the concerned Police

authorities to act against the illegal cultivators and Jrsﬂ
prevent cultivation but the outcome is not on the

record. RFOs Wildlife Nagrota Surian and

Dhameta were also directed vide DFO WL

Hamirpur letter No.4184-85 dated 16/12/2021 that

the surveillance team already constituted for

surveillance of Avian Influenza will also function
to monitor the issues of illegal cultivation in Pong\ﬁ‘”w
o bath B

4 ]

L Wild Ui

Pin 177001
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. corners to curtail/sto
= g the
illegal aclivities in the :

Protected area from tirﬁe to

time and
have Managed to stop the illegal

ea.

SUbsequently Deputy Superintendent of Police,
Jawali and Fatehpur had again been requested vide
DFO WL Hamirpur letter No.22564& 2257 dated
07.07.2022 (Ann. R-XIII) to intimate about the
action  taken against the defaulters.The

Superintendent of Police, Kangra at Dharamshala

Cultivation in about half of the ar

has also been requested vide letter No.2255 dated
07.07.2022 (Ann. R-XIV) to intimate the action
taken by the concerned Police authorities. But till
date no fruitful action on record has been taken by
Police authorities. It is a fact that local people are
practicing farming/cultivation and using pesticides
and chemical fertilisers and using heavy machinery
for harvest since long and this Department has
made every effort to curb these practices as
mentioned in the forgoing paras. The cultivators
habitually, erect temporary shanties, scare Crows
and nylon threads when the field staff is not
around but every effort is made by field staff to

detect and remove the said shanties, temporary

fence and nylon threads. This is conoboratedww

Pr. Corfservalor
nd Chief Wildiife Mg:ft:{rgst:hml
Shim!
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i Surian e

id staff vide RFO wildlife Nagrota ..
s -

, ide their letters pearing No.

dated
378/DMT dated 14.02.2022 and No. 35/NS date
vely. Efforts are

13.04.2022 (Ann. R-XV)respecti
nd make aware

also being made 10 educate 2
particular about

ral public and cultivators in

gene
ties in Pong Dam

the consequences of illegal activ

Lake Wildlife Sanctuary. A meeting was convened

by the DFO WL Hamirpur on 26.02.2022 (Ann.

R-XV1) with the local residents of the area to

dissuade them from illegal activities like illegal
cultivation and use of heavy machineries in Pong
Dam WL sanctuary. But the practice of illegal
cultivation and use of combine machines has not
been completely stopped by the local residents.
Notices were also issued by this office on 21 &
22.04.2022 to the representatives of the area i.e.
members of Block Samiti, Panchayat Pradhans:
Zila Parishad members (Ann. R-XVII) but the !Fggw‘
residents of the area did not bother to curb the use
of machines for harvesting. Similar notices were
also issued by CCF WL (N) Dharamshala in this
regard on 20 & 23.04,2022 (Ann,R-XVIIl). CCF
WL (N) Dharamshala vide letter No. 415 & 416

both dated 20.04.2022 (Ann. R-XIX) requested
the Deputy Commissioner Kangra&Super%'nze%t

/ q —
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and Chia
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of Police, Kangra to issue necessary directions to —)_?85
the concerned administrative/police authorities to
cooperate with the officials of Forest Department
to tackle the illegal cultivation and harvesting
thereof by  using machinery. Deputy
Superintendent of Police of Fatehpur and Jawali
were also requested vide DFO WL Hamirpuroffice
letter  No. 1573 and 1567 both dated
07.06.2022(Ann. R-XX) to register a FIR against
the illegal cultivators and further harvesting wheat
by using heavy machinery. Similar requests were
also made to Sub Divisional Magistrates (c) Dehra,
Jawali& Fatehpur and concerned Police authorities
by DFO WL Hamirpur to cooperate in stopping the
illegal activities vide letter No. 352, No. 354, No.
362, No. 367, No. 369 dated 19, 20 & 21.04.2022
(Ann. R-XXI/ colly.). RFO NagrotaSurian vide
his letter No. 43/Nagrota Surian dated 19.04.2022
& No. 80/Nagrota Surian dated 02.05.2022 (Ann.
R-XXII) has requested Incharge Police Thana
Jawali to take further action under the rules against
the enlisted persons who were involved in illegal
cultivation and use of machinery for its harvesting.

~ 'RFO Dhameta vide his letter 43/DMT dated
20.04.2022 & No. 206-07 dated 08.06.2022 (Ann.

R-XXIII) also requested Incharge Police Thana, i” | w

I' |_-'.‘f:'-. i ——
f =SSNy o :
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i ' efaulters
76 Fatehpur 10 take stern action against the d

i ' i ever no
but the outcome 1S still awaited. How

Police
action on record has been taken by

authoritics and wildlife staff has received little or

no cooperation from Police authorities orpublic
representatives  in curbing and tackling  such
menace. Further to tackle the problem of illegal
cultivation, the department has been doing
Plantations on the fringe areas every year and 2
total of 275.5 hectare plantation has been done so
far in the Lake area and during the current
financial year an area of 45 hectare is being
undertaken for plantation which has considerably
reduced the area available for cultivation.

It is therefore very clear that the field staff has
taken suitable actions against the illegal activities
from time to time even when the area of the
sanctuary is so vast with limited number of field
staff. That over a period of time the Wildlife Wing 7@
has managed to stop the cultivation in about half

the area & continues to make effort to stop the

cultivation in the remaining part. It is completely

false to say that the Wildlife Department is acting

in connivance, as the required actions have been

taken by the department as ordered explained

above. In spite of repeated requests and %M
—

,/ o f \alamm Uttie.

7 onkey Sterhzangn . »
t1ife Division Halmpu
il
Pr, Chiel Consarvalor of Forests (WL), —
wed Chinf Widiits Warrde~ HR Shimls
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| €a did not stop the illegal
Cultivation and use of heavy machinery for
harvesting although the field staff had taken all the
preventive measures, Besides,RFOsNagrota Surian
and Dhameta has been directed to carryout regular
patrolling in the area along with staff and enquire

into the matter with the help of local

people/representatives and submit fact finding
report, where action is required, initiate the same
immediately,

That after the declaration of Wildlife Sanctuary,
the activities of entry and cultivation are prohibited
under the sections 27 and 29 of the Wildlife
Protection Act, 1972. Further, the Hon’ble
Supreme Court of India vide order dated
14.02.2000 in IA No. 548 of CWP No. 202 of
1995 have prohibited removal of dead, dying,
diseased, drift wood and grasses from the National
Park and Sanctuaries., Keeping in view of the
above provisions, the representation preferred by
the Petitioners in CWP No. 4468/2019 case titled
Krishan Chand Vs State of HP and others for

allowing the cultivation inside the Pong Dam Lake

Wildlife Sanctuary were rejected(Ann. R-XXIV). [ [|
. 20 \R
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9

A S
mitted that the use of pesticides an

That it is sub
g up of scare

for cultivating crops, puttin
for warding off the

ry for

fertilisers
crow and nylon threads

migratory birds, use of heavy machine
harvest, putting to fire the crop residue by local \
people and grazing by migrant Gujjarsconstitute

major threats to the sanctuary and are violation of

the Section 27 and 29 of the Wildlife Protection =
Act, 1972,

That in order to curb such menace and as alleged

in the petition several actionshave been taken by

the replying respondent department over time. 1
Activecooperation of the state authorities including |
Polic¢ has been requested several times by

replying respondent. However, the replying

respondent and field staff on the ground have not

received timely and appropriate cooperation from

the Police authorities. .

=~

©

MEASURES WHICH ARE BEING TAKEN ON
PRIORITY BASIS AT THE EARLIEST.

(i)

Mass contact and awareness campaigns through
local panchayats regarding the ill effects of

cultivation and other activities shall be ca iew

out intensively. LA
\aterinary Uftie: ' Life)

| Monkey Sterfization v <> Sastar i
! Wild Life Division Hamirpuc 718}
/ Pin 177001
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2 (i)

(iii)
==
(iv)
(v)
2 (vi)
(vii)

The
grassroots |eve| organizations shall be

en : oy
gaged to regulate various activities related to

the livelihood of the local people inside the
Wildlife Sanctuaries.

The meetings with the Police Department shall be
conducted at higher levels to sensitize them with
the issues and provide assistance to the field staff
engaged in Patrolling and monitoring of the
Sanctuary area.

The entry points shall be stopped by constructing
trenches so that the entry of heavy machinery for

harvesting is curtailed and all efforts shall be

made for manual harvesting only.

Patrolling partieé shall be constituted in winter
months to carry out regula_r and proper patrolling
in the area, to stop the local peop!e from
cultivating, using - pesticides and chemicals,
erecting scare crows and nylon threads, use of
heavy machineries for harvesting etc.

Awareness related to wildlife in the local people
will be creafed by holding public meetings,

Panchayats quorums and other printed/electronic

media.

Monitoring by the Panchayats representatives

will be requested at regular intervals db\ﬁ

Wild Lw E.
Pin 17 7003
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suggestions if any for conservation of Wild life 2
29(3?& rcfegivcd will be acted upon.
(viii) Government vehicles will be provided to the
patrolling parties for conducting regular and
proper patrolling frequently and take preventive
measures to control the illegal activities in the

Protected Area.

(ix)  Surveillance by drones shall be carried out on

time to time basis to deter the cultivators.
REPLY ON MERITS

That the contents of the Para are admitted to the

extent that the local people have been cultivating
the draw down area since the inception of the Pong
Lake and the Replying Respondent has been able
to stop such cultivation in some part of the
Sanctuary because of various actions taken by the
staff of Pong Dam Lake W_ildlife Sanctuary.

That the Contents of Para -2 are admitted being a

matter of a record. ﬂ/
it
3. That the Contents of this Para are admitted being a

matter of a record. The land is owned by the
Bhakra Beas Management Board and the area is a
notified Wildlife Sanctuary and Ramser site.

4." That the contents of this Para need no submission

being matter of record. The area of Pong Dam

Lake WLS comprises of submerged area betwceﬁl}“

i
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ara) to bridge on Beas at )

Dehra on Hoshiarpur Dehra Road up to reduced
level 1410 feet

>
Pong Dam Terrace (Talw

above mean.sea level except north
western edge of Sansarpur RF, eastern edge of
Sanllan RF and south western edge of Guler Jagir
RF mainly where reduced level will be 1450 feet
mean sca level and all the islands in the Lake. The
area of the sanctuary is so vast and extends so far
and wide that it is not possible to close/fence the
entire area for effective protection. The area is rich
in bio diversity having recorded more than 420
species of birds, 27 species of fishes, 24 species of
mammals, 18 species and reptiles and more than
100 species of butterflies. As per the Annual Bird
Count conducted on 31% January 2022, 1.10 lakh
migratory and resident birds of 110 species have
been recorded. |

5. In reply to this Para it is submitted thatit is also
not true that the wildlife wing of Forest department
has not taken any action to stop cultivation inside
the wildlife sanctuary. The field staff regular patrol
the area and reports whenever any attempt of
illegal cultivation is made. Every year during
winter season when the water starts receding, local

people attempt 1o start ploughing and cultivating
the land. The det
“ﬂkw .
r—IN\Ag :
! Y

Wad Lot {//
L Pus 1270 ! Pr.CM/WWSWl

jand Chief Wildifo Warde HP, Shimia _,J
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2g2 n mcntioned in .

Department s already bee
W f submission.
gj 0. p":'(:::\':::zaly (o this para it is submitted that every
offort is made by field staff to detect and remove
the unauthorised huts, shanties, temporar\\ fence
scare crows, hedges and nylon threads. This is
corroborated by the field staff vide RFO Wildlife
Nagrota Surian and Dhameta vide their - letters
bearing No. 378/DMT dated 14.02.2022 and No.
35/NS dated 13.04.2022 respectively. Efforts are
also being made to educate and make aware
general public and cultivators in particular about
the consequences of illegal activities in Pong Dam
Lake Wildlife Sanctuary. Detail of all the
effortstaken by wildlife Department has been

elaborately mentioned in preliminary submission

It is therefore very clear that the field staff has

taken suitable actions against the illegal activities

from time to time even when the area of the ‘ l’g”l';’
sanctuary is so vast with limited number of field

staff, It is completely false to say that the Wildlife

Department is acting in connivance, as the required

actions have been taken by the department as

explained in preliminarily submission,

7. The contents of this Para are denied to the extent

that as narrated in the foregoing paraE Kat&lﬁ

Z / Veterinary Uftic o7 Lite)
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Vi 15
12.

13,

aepartment exere;
partment exerciseqd all its efforts from all the

Corner ‘ i
| S o stop the illegal activitics in the protected

. e
rea from time to time,but has not succeeded fully.

The local people are being made aware and strict

action is also being initiated against the offenders.
Need No comments being matter of record,

Need No comments being matter of record.

Need No comments being matter of record.

Need No comments being matter of record.

Not admitted. The department has taken the issue
seriously and timely action as per prevalent rules
and regulations has been initiated. Further,. 12
cases of fire incidences of the left out material of
Wheat had also been reported by the RFOs
Nagrota Surian & Dhameta and the same had been
controlled by the staff of the department with the
help of local people. People of adjoining villages
were also made aware about damages caused by
the forest fires through household awareness
campaigns in the month of April and May, 2022,
Regular and proper patrolling of the area has
been/is being done by the field staff of Nagrota
Surian & Dhameta Wildlife Ranges.

The Department is making all out efforts to stop

the illegal practices in the Sanctuary area carried

-
P —— ——

out by the local people since the inception the Dam W&q‘v(&b

11
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g . o f - 5 \
. W - \
g authorities ~ were \

oA and the concerned - Police | o
requested time and again 1o initiat¢ action again

the defaulters but any effective action taken report
by Police is not on the record. At the same time,
the local people are being made awarc about the
damages being caused to the Wwildlife on account
of illegal activities being undertaken in the

protected area.

i &

14. Need No comments

15. Need No comments for want of knowledge.

It is, therefore, respectfully prayed that the
timely actions have been taken by the Forest Department
to stop the illegal activities by the local people in Pong
Dam Lake Wildlife Sanctuary, therefore the present
petition may kindly be dismissed against replying
respondents in the interest of justice with the directions
to the Administrative & Police Departments to provide
active assistance to the Forest Department to curtail & l !"]
control the cases of illegal activities undertaken by the
Jocal people in the Protected Area and initiated stern
action against the defaulters as and when asked for the
same by lht. For sl eparlmcm please. P
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VERIFICATION - 295

24
I the above named

deponent further declared on auth

that the contents of my above affidavit are true and
correct to the best of my knowledge and believe as per
information received and derived from my field staff
and ofticial record respectively. Nothing material has

been concealed therefrom.

Verified at Shimla on this the day of Aug. 2022.

Depo

Pr. Chief CarfServator of Forests (WL)
and Chief Wildlife Warde= HP Shim'a”
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"'MMSJML PRADESH FOREST DEPARTMENT.
ILDLIFE DIVISION HAMIRPUR.

EMAIL: dowlham-hp@nic.in

From
Deputy Conservator of
forests, Wildlife Division,
Hamirpur,

To

The Advocate General,
HP High Court Shimla,

Subject:  CWPIL No, 41/2023 -Sh Milkhi Ram Sharma versus V/s State of H.P. & others.

Sir,
This is with reference to order dated 13.09.2023 delivered in CWPIL No. 41 of 2023

titled as Sh Milkhi Ram Sharma versus State of HP and others. The detail of action taken by this
division of Forest Department with respect to the complaints preferred by the plaintiff dated

13.06.2023 and 28.06.2023 is furnished as under:

As part of our local outreach programme and to generate livelihood for locals.

()
Trainings were imparted to the Local community on a regular basis during the
financial year 2022-23. More than 150 individuals were trained under different
programmes which include Tourism, Tailoring, Handicrafts Food Processing, Guides
e[c. as community participation,
j , (i)  Anti-poacher and Anti-grazers have been engaged for protection purpose time and

again in and around Pong Dam area. No case of poaching was reported during the
Year 2022-23. Regular patrolling, Awareness camps, Outreach programmes and
Strict vigilance by the Field staff using Drones, CCTV cameras are being carried out.
It is a fact that Illegal cultivation inside the sanctuaty was prevented during 2022-23

Removal of weeds, collection — Uprooting of weeds is a regular activity and
conducted throughout the year when evar required. This activity will helpful to
undertake plantation inside the Pong Dam to reduce the extent of area for illegal

cultivation and grazing by nomadic Gujjars.

Soil Conservation measures, Brushwood Check Dams were constructed in Dhameta

Beat and were found working satisfactarily in controlling the soil erosion into the

Wetland flowing from Nallah, It will also reduce soil erosion of private

cultivation land of the local inhabltants of Iringe area to some extent.

o (v)  Removal and Disposal of Plastic Material activity is carried out regularly whenever
required. During the FY 2022-23, 740 Kg of Plastic waste was collected from _‘hf
Pong Dam Lake, which reaches wetland through flash floods during the ™%

season and disposed off as per Govt. guidelines.
1 |} ==
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akhara Palli was suita.ble for
protected and new sites are
lling by the field staff

J
(vi)  Protection of Breeding Slhes, mounds a:nnslructed at

breeding of Sarus Crane, More such breeding sites are

being created particularly in case of vultures. Frcquenf palfo

of this division is being undertaken to protect the breeding SHes.

from time to time for local

he importance of the Wel!ar'!ds

0 Bicycles and 44 Sewing
the H.P. State Wetlands

(vii) Awareness campaigns werc/are being organized

inhabitants as well as tourists for sensitization about t

and the benefits of maintaining the ecological fragility. 3

' Machines were purchased from the funds allocated by _ s

Authority, which were distributed to the needy people of Nagrota Surian and Jawali

in the year 2018, so that they could earn their livelihood, which reduFeS [.he

dependency of the local people on the Wetland. The Pong Dam Lake Biodiversity

Conservation Society has been reconstituted and is in the process of formation of

EDC (Eco Development Committee) to ensure local participation in the
Conservation of the Wetland.

(viii) Under Mission LIFE, All Students from nearby Schools were sensitized on the
importance of Wetland and its conservation. Involving locals in the conservation by
engaging them as Wetland Mitras is in process and with a focus on conservation
oriented tourism opportunities are being created to engage with the local
community.

(ix) Regular and frequent patrolling of Pong Dam has been ensured/ being undertaken
' by the field staff of this department and necessary directions have been given to
take stern action against the defaulters as per prevailing law. Time and again,
necessary help from the local police authority & Administration is also being taken

to control the illegal cultivation/grazing inside the Sanctuary.

(x)  Government vehicle was/is being provided to the staff of the department for
frequent patrolling and the same is being used for awareness announcements for the
knowledge of local inhabitants and tackling the illegal activities being undertaken in
the restricted area by the nomadic Gujjars/local inhabitants.

d 04 No. damage reports in Nagrota Surian WL Range and 03 in WL Range Dhameta
were issued against the nomadic Gujjars and an amount of Rs. 1.00 lac and 0.75 lac
i;fes;)eclively recovered from them as compensation and deposited into government
treasury as revenue. Strict measures have been taken to prevent Illegal Grazing
inside the sanctuary. During the year 2022 and 2023 (upto 08/2023), 54 number
damage reports against the offenders on account of illegal activities undertaken by
them in the restricted / protected area has been issued and compensation amounting
10 Rs, 4,77,094/- was recovered/realized. Range wise detail is appended below:

Year

2022

2023

Name of Range Nou. of Damage reports issued Anount realized
Nagrota Surian. 8 - 70000

:ﬁ_l_lall:ela 4 E‘SGGU
Nagrota Surian 33 23433@
Dhameta i I 147184 —
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3
/
¢

Q- . FWD-HM-H006/
298 -~ 11/2023-WLM-FOREST wi. GIRCLE DHARAMSHALA QL

2023

Xii Wildli i ;
G hild ife week is being celebrated in each year and local people as well as school
) 4 lc‘ll fI 91" WEre aware about the importance of wildlife in our life. This has also
welpfu : i g .
plulin reduction of illegal activities in the restricted area.

(xiii)  To avoid trampling of eggs laid by birds in the vicinity of the Pong Dam, wooden
floaters were also constructed inside the Pong Dam Lake for breeding of migratory
as well as local species birds.

(xiv)  Regular meetings are being organized with the local communities and get them
aware from the bad effects of the wildlife in their routine life.

(xv) A detailed reply in the shape of affidavit in CWPIL No. 53 of 2022 has already
stands submitted in this Hon’ble Court which is pending for adjudication in the
court.

(xvi) Plantations on the fringe areas are being done every year and 275.5 ha plantation has
b A been done so far in the Lake area to reduce the area of cultivation.

(xvii) Department is continuing to exercise all its efforts from all corners to curtail/stop the
illegal activities in the protected area and the same has is evident from the following

facts:
A) An increase in Bird count has been reported from the 2023 Bird census report.

B) For the first time a new species was reported at Pong Sanctuary.
C) An increase in vulture population is reported and the process to set up a Vulture

Feeding Station is underway to augment the same.
(xviii) The photographs of the action taken by this department are enclosed herewith for the

perusal of Hon’ble Court.

_. Signed by
% Reginald Royston

Encl: -As above
Dept%’t%gﬁ‘s@"\%%% ?:‘i%%?é’s ts,

Wildlife Division, Hamirpur.

Copy for information and further necessary action is submitted to :
(i) Pr. CCF, WL HP Shimla,
(ii)  Deputy Commissioner, Kangra at Dharamshala.

(ili)  Superintendent of Police, Kangra HP.
(iv)  Addl, CCF. Wildlife Dharamshala, U“‘b
€
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DEt:':Ill of Damage Reports Chalked against various offenders in respect of Wildlife Range Nagrota-
Surian (Year 2023-24).
Sr. | Name of Damage | Damage | Date Type of Remarks
No. | Beat report | report Offence
Book No.
No.
I Bhatoli- Shaveel Slo | 042 001 18.05.2023 | Violation of Rupees 5400.00
Phakorian Ashok Kumar Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal Mining) The Wildlife
(protection) Act,
1972.
2 Bhatoli- Puran S/o 042 002 18.05.2023 Violation of Rupees 6450.00
Phakorian | Bagga Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(1llegal Mining) The Wildlife
(protection) Act,
1972.
3 Jawali Reshma Biwi | 24 27 01.06.2023 Violation of Rupees 25000.00
W/o Gulam Section 27 & 29 received as
Mohammad of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec.27 & 29 of
(Illegal Grazing) The Wildlife
(protection) Act,
1972.
4 Bhatoli- Ajay Kumar | 042 003 07.06.2023 Violation of Rupees 5400.00
Phakorian S/o Pyare Lal Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Tllegal Mining) The Wildlife
(protection) Act,
1972,
S Nagrota- Khatim 21 17 15.06.2023 Violation of Rupees 25000.00
Surian Sussen Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec.27 & 29 of
(Illegal Grazing) The Wildlife
(protection) Act,
1972,
6 Nagrota- Faqir Hussain | 21 18 17.06.2023 Violation of Rupees 25000.00
Surian Skf Ahmed Section 27 & 29 received as
Ali of The Wildlife | Compensation
(Protection) Act, | For the violation of
1972 Sec.27 & 29 of
(Illega) grazing) | The Wildlife
N (protection) Act,
, ~ 1972.
"l —— -
Veterinar -_- e
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I
iolation of Rupees 25000.00
7 |Nagrota- [ GullanDlo |21 19 19.06.2023 s};"i on27&29 | received as
Surian Alam Din of The Wildlife Compens'atim.u
(Protection) Act, For the violation of
1972 Sec. 27 &.29 of
(Illegal Grazn]g) The Wll'dllre
(protection) Act,
1972.
8 Bhatoli- Kamlesh S/o | 042 004 13.06.2023 ;’:::2:{;!}? (:gt; - ité;;ie::;;}:&oo
” = ] e :
Phakorian Pritam of The Wildlife Compens.atlm'l
(Protection) Act, [ For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
9 Bhatoli- Rajnesh S/o | 042 005 13.06.2023 Violation of Rupees 3000.00
Phakorian Hem Raj Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(INlegal The Wildlife
Cultivation) (protection) Act,
1972.
10 | Bhatoli- Rajiv Sain 042 006 13.06.2023 Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec, 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972.
11 Bhatoli- Sanjay S/o 042 007 14.06.2023 Violation of Rupees 3000.00
Phakorian | Roshan Section 27 & 29 received as
of The Wildlife CompcnSaﬂon
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(INegal The Wildlife
Cultivation) (protection) Act,
1972,
12 Bhatoli- Ashok Kumar | 042 008 14.06.2023 Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
13 Bhatoli- Pardeep 042 009 14.06.2023 Violfnion of Rup?es 3000.00
Phakorian | Singh Section 27 & 29 received as.
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
)1& Cultivation) (protection) Act,
‘m C 1972.

VAl Lito
_ Pin 17700
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“ Bhatoli- | Vidhi Singh | 042 010 15062023 | Violation of Rupees 3000.00
Phakorian Section 27 & 29 | received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(INlegal The Wildlife
Cultivation) (protection) Act,
1972.
15 | Bhatoli- Sanjay Kumar | 042 011 15.06.2023 Violation of Rupees 3000.00
Phakorian S/o Chappi Section 27 & 29 received as
Ram of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972,
16 | Bhatoli- Pyare Lal S/o | 042 012 19.06.2023 Violation of Rupees 3000.00
Phakorian | Jai Chand Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec.27 & 29 of
(Megal The Wildlife
Cultivation) (protection) Act,
1972,
17 | Bhatoli- Sudesh 042 013 19.06.2023 Violation of Rupees 3000.00
Phakorian | Kumar S/o Section 27 & 29 received as
Chunka Ram of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(lilegal The Wildlife
Cultivation) (protection) Act,
1972,
18 | Bhatoli- Gopal Das 042 014 19.06.2023 Violation of Rupees 3000.00
Phakorian | S/o Mohar Section 27 & 29 received as
Ram of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
19 | Bhatoli- Suresh Kumar | 042 018 19.06.2023 Violation of Rupees 3000.00
Phakorian | S/o Roshan Section 27 & 29 received as
Lal of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec, 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972,
' 20 | Bhatoli- Rajnish 042 0lé6 01.07.2023 Violation of Rupees 3000.00
Phakorian Kumar S/o Section 27 & 29 tecelved as
Hardesh of The Wildlife Compensation
Kumar (Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
[ Cultivation) (protection) Act,
| )| 1972,

[oia
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W Violation of Rupees 3000.00
Bhatoli- Ranjit Kumar | 042 017 07. Section 27 & 29 received as
Phakorian | S/o Chunni of The Wildlife Compens.anoq
Lal (Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
Bhatoli- | Satvinder 042 018 14.07.2023 | Violation of Rupees 340000
cori : Section 27 &29 | received as
Phakorian | Singh S/o P :
Jagroop Singh of The Wildlife SompensEon
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(lllegal Mining) | The Wildlife
(protection) Act,
1972.
Bhaloli_- Amit Kumar | 042 019 15.07.2023 Violation of Rupees 5400.00
Phakorian | S/o Satpal Section 27 & 29 received as
Singh of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Hlegal Mining) The Wildlife
(protection) Act,
— = 1972.
awali oshan Deen | 24 28 12.07.2023 Violati
S/o Mohamad Se:::ilgi':‘;r!?oif ?;5?:;323 e
The Wil.dlife Compensati()n
(l';';’;mon) Act, | For the violation of
A Sec. 27 of The
(Illegal Grazing) Wildlife
(protection) Act,
- 1972
Nagrota- | LiyakatAli | 21 20 15.07.20 folt -
Surian S/o Teg Ali - S::::il::??or f St 3610000
o :
The Wil_dlife :'_?;,:: ;:::;:ion
(li;';’ztec“"") Act, ;‘or the violation of
X ec, 27 & 29 of
liproteclion) Act,
Nagrota- | JummanSlo | 21 21 16072023 | Vit | 1972,
Surian Karam Deen Se::ilgi:ozn? 02 ¢ R“PFCS 3100.00
T Wildie i
Protect lon
1972emon) Act, gm- the violation of
1 5 ec.27 & 29 of
(llegal Grazing) | The wildtife
(lPrOtection) Act,
R 4
Dehra Shah Bali S/o | 23 4 16.07.2023 Violation of | =
Shaukat Ali Section 27 of Rupces 3000.00
The Wildlife bt
(Protection) Act F Dmpeus.num_;
1972 d s:r the violation of
- (lllegal Grazing) Thc. L2 29 of
e Wildlife
A (protection) Act
\ 1972, z
T 2
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Vijay Kumar | 23 5 20.07.2023 Violation of Case is sent to
S/o Shridhar Section 41,42 & office of DCF
Sharma 52(A) of IFA Wildlife Division
1927 Hamirpur to write
(Tllegal off and further
Transportation of | necessary action,
driftwood )
29 | Nagrota- Sabooran D/o | 21 22 26.07.2023 Violation of Rupees 30000.00
Surian Wadar Deen Section 27 of received as
The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal Grazing) | The Wildlife
(protection) Act,
1972.
30 | Jawali Rakesh 24 29 12.09.2023 | Violation of Rupees 3000.00
Kumar Section 27 & 29 received as

of The Wildlife Compensation
(Protection) Act, For the violation of

1972 Sec. 27 & 29 of
(1llegal The Wildlife
Cultivation) (protection) Act,
1972.
31 Jawali Tilak Raj 24 30 12,09.2023 Violation of Rupees 3000.00

Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of

1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
32 | Jawali Tejender 24 31 12.09.2023 Violation of Rupees 3000.00
Kumar Section 27 & 29 received as

of The Wildlife Compensation
(Protection) Act, For the violation of

1972 Sce. 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972.
33 | Jawali Bhagwan 24 32 12.09.2023 Violation of Rupees 3000.00
Singh Section 27 & 29 received as

of The Wildlife Compensation
(Protection) Act, | For the violation of

1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
34 | Bhawli- | Gurmeet 042 020 29.09.20232 | Violation of Rupees 5400.00
Phakorian | Singh Section 27 & 29 received as

of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Hllegal Mining) The Wildlife

_D (protection) Act,
Atd’ 1972,

 a ——
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:olation of Rupees 5400 (g r
4102024 | Viol i
35 | Bhatoli- | Kaku Slo | 042 021 : Seation 27 &-?9 rce:::;:is::i
Phakorian | Chudu Ram of The Wildlife ot
(Protection) Act, | For the violatigp o
1972 _ Sec. 2'{ &.29 of
(Illegal Mining) | The Wildlife
(protection) Act,
1972,
Y P —
10.11,2023 Violation of Rupees 5400 .00
36 | Bhatoli- Satish Kumar | 042 022 A Section 27 & 29 received as
Phakorian of The Wildlife | Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal Mining) The Wildlife
(protection) Act,
1972,
37 Bhatoli- Raghubir 042 023 10.11.2023 Violation of Rupf:es 5400.00
Phakorian | Singh Section 27 & 29 | received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec, 27 & 29 of
(Iltegal Mining) The Wildlife
(protection) Act,
1972.
38 Bhatoli- Shaveen 042 024 16.11.2023 Violation of Rupees 5400.00
Phakorian | Kumar Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal Mining) The Wildlife
(protection) Act,
1972.
39 ?Sslag:rota- Satish Kumar | 2] 23 13.12.2023 Violation of Rupees 3000.00
urian Section 27 & 29 received as
of The Wildlife Compensation
ggr?oztecnon) Act, For the violation of
Sec. 27 & 29 of
(Hllegal The Wildlife
Cultivation) (protection) Act,
40 | Nagrota- Akshay 21 24 19.12.2023 Violation of e
Surian kumar i no Rupees 3000.00
€ction 27 & 29 received as
of The Wildlife Compensation
f;rgtctlun) Act, | For the violation of
Sec. 27 & 29 of
(Illegal The Wildlife
C“““"“i‘m) (protection) Act,
72,
4] Nagrota- Sunil Kumar | 21 25 19.12.2023 Violation of ::l - s 3000.00
Surian Section 27 & 29 recgic\?cd g
of The \fViIr.llil'u Compensation
(lf;l;lzlcctlon) Act, For the violation of
Sec. 27 & 29 of
. (Wegal : The Wildlife
M Cultivation) (protection) Act,
'\&_‘, 1972. _J
Veterinan ‘_-

Monkey
W

(¥ scanned with OKEN Scanner




a$305

’&'agrota- Rakesh 2 ) e
" Kumer 21 26 20.12.2023 Violation of Rupees 3000.00 |
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Mllegal The Wildlife
Cultivation) (protection) Act,
- - - 1972,
3 ;\'ag_rota- Rajiv Singh 21 27 20.12.2023 Violation of Rupees 3000,00
Surian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
44| Jawali Malkit Singh | 24 34 19.12.2023 Violation of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec.27 & 29 of
(Tllegal The Wildlife
Cultivation) (protection) Act,
1972.
43 | Jawali Arjun 24 33 19.12.2023 Violation of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Caultivation) (protection) Act,
1972.
46 | Nagrota- Kamlesh 21 28 21.12.2023 Violation of Rupees 3000.00
Surian Kumar Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
47 | Nagrota- Ritesh Thakur | 21 29 21.122023 Violation of Rupees 3000.00
Surian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Tllegal The Wildlife
Cultivation) (protection) Act,
1972,
48 | Bhatoli- Kamlesh 042 025 21.12.2023 Violation of Rupees 3000.00
Phakorian | Chand Section 27 & 29 | received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
¥ 1972
e
o
YRR " Litg)
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49 | Bhatol- | Deepak %) 026 31122023 | Violation of Rupees 30m
Phakorian | Guleria Section 27 & 29 received as.
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
50 | Bhatoli- Sanjeev 042 027 21.122023 | Violation of Rupees 3000.00
Phakorian | Kumar Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec.27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972,
51 Bhatoli- Jeevan Kumar | 042 028 21.12.2023 Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972,
52 Nagrrota- Ranjit Singh | 21 3l 22.12.2023 Violation of Rupees 3000.00
Surian Section 27 & 29 | received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Ilegal The Wildlife
Cultivation) {protection) Act,
1972,
53 | Nagrota- Babu Ram 21 30 22.12.2023 Violation of Rupees 3000.00
Surian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
54 | Dehra Rashpal 23 6 19.12.2023 . | Violation of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
{Protection) Act, For the violation of
1972 See. 27 & 29 of
(Ilegal The Wildlife
Cultivation) (protection) Act,
1972
i 23 7 19.12,2023 Violation of Rupees 3000.00
55 | Dehra Kapil Doy Section27 & 29 | received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
w (1llegal The Wildlife
E Cultivation) (protection) Act,

(E scanned with OKEN Scanner
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56 | Dehra Vijay Kumar | 23 8 21.12.2023 Violation of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972,
57 | Dehra Balbir Singh | 23 9 21.12.2023 Violation of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
58 | Dehra Vichitar 23 10 21.12.2023 Violation of Rupees 3000.00
Singh Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972.
59 | Dehra Dalip Kumar | 23 11 21.12.2023 Violation of Rupees 5000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec.27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972,
60 Dehra Ashwani 23 12 21.12.2023 Violation of Rupees 3000.00
Kumar Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972.
61 Dehra Jaypal 23 13 22.12.2023 Violation of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Tllegal The Wildlife
Cultivation) (protection) Act,
1972,
62 | Bhatoli- Sukh Lal 042 029 22.12,2023 Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
/f ) (Ilegal The Wildlife
M—f Cultivation) (protection) Act,
1972.
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308 o of Rupees 3000.00
_________,_____.——-—— ] 22023 Vlﬂlauon .
63 | Bhatoli- Sahab Singh | 042 o e Section 27 & - Sridee il
Pkt of The wildlife Compensation
(Protccti()ﬂ) Act, For the violation of
1972 Sec. 27 & 29 of
(llegal The Wildlife
Cultivation) (protection) Act,
1972.
b — | . . il
64 | Bhatoli- Baldev Singh | 042 032 22.12.2023 VID}&IIDH of Rupf_:es 3000.00
Phakorian Section 27 & 29 received as.
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(1llegal The Wildlife
Cultivation) (protection) Act,
1972.
65 | Jawali Sher Singh 24 35 27.12.2023 Violation of Rupees 3000.00
Section 27 &29 | received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal ] The Wildlife
Cultivation) (protection) Act,
| . 1972
66 Jawali Vijay Kum i i ’
jay ar |24 36 27.12.2023 Vlo}alion of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
13172 : Sec. 27 & 29 of
E:u fga _ The Wildlife
. tivation) (protection) Act,
67 Jawali Brij Mohan 24 37 27.12,2023 Violati f i
-l olation o R
Section 27 & 29 rel::s‘i:::d:;gs? -
of The Wildlife Compgnsati
(Protection) Act ik
159 ;| For the violation of
(Illegal e eld
gal The Wildlife
Cultivation) ( :
- — . protection) Act,
: ‘Smhh’?“f 24 38 27122023 | Viol sl
g 2 iolation of  Runees 1pnm o
Section 27 & of Rupt_:es 106p.00
Th i received as
e Wildlife Com .
(Protection) Act, | For tE:lLS;I;I:on
¥ ation
(lﬁlz',a] En .27 ofThe "
insido PA) ol
= : ) (protection) Act
Bhatol- T Mikii Ram | 042 033 29122003 | Vil = |
akorian TR iolati ees 3000.00 |
Seclicﬂ;r:ozn?ocgi 29 il;p?es 2000:00
of The Wildiife | Compeneatic
(Protection) Act ol
» | For the violation of
1372 Sec. 27 & 29 of
E: Jﬁ?:;uo ; The Wildlife
n (protection
AGT | A 1972, Lo
ot A o
ol f id
{ Mﬂ”h‘i' .','yr “:,.' MLz }
T.'I.-,IIJ Lits 1 oy
: I.".'I !f';f,{'j:l,l] “rddllgl | ,'
"‘l—-‘.___ - ‘-‘—-‘h‘-.‘ jl
“"“_‘_-.-_ r
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70 | Bhatoli- | Tilak Raj 042 034 29.122023 | Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(legal The Wildlife
Cultivation) (protection) Act,
1972.
71 | Nagrota- Kishori Lal 21 32 05.01.2024 Violation of Rupees 3000.00
Surian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(1llegal The Wildlife
Cultivation) (protection) Act,
1972.
72 | Nagrota- Jagdish 21 33 (5.01.2024 Violation of Rupees 3000.00
Surian Kumar Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972.
73 | Nagrota- Sanjay Kumar | 21 34 06.01.2024 Violation of Rupees 3000.00
Surian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972.
74 Bhatoli- Durga S/o 042 035 02.01.2024 Violation of Rupees 3000.00
Phakorian | Sunku Ram Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972,
75 Bhatoli- Uttam Chand | 042 036 02.01.2024 Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(lllegal The Wildlife
Cultivation) (protection) Act,
1972.
76 Bhatoli- Dalbir Singh | 042 037 02.01.2024 Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife | Compensation
(Protection) Act, | Forthe violation of
1972 Sec. 27 & 29 of
Hlegal The Wildlife
L{} Bllivmion} (protection) Act,
ey . 1972,
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77 | Nagrota- Gur Pras 09.01.2024 Violation of Rupv':es
Surian sl s Section 9 of The | received as
wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 9 of The
Cultivation) (protection) Act,
1972.
78 E:a;uzi; Sahil S/o 042 038 12.01.2024 Violation of Rupees 3000.00
akorian | Pratap Singh Section 27 & 29 received as
of The Wildlife | Compensation
(Protection) Act, | For the violation of
1972 Sec. 27 & 29 of
(]"ega[ The Wildlife
Cultivation) (protection) Act,
1972,
79 | Nagrota- Anil Kumar 31 35 09.01.2 iolati
Surian 01.2024 Violation of Rupees 3000.00
Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
80 | Jawali Raman 24 o
i 39 15.01.2024 Violation of Rupees 3000.00
Section 27 & 29 received as
of The \yildlife Compensation
(If;f_gc':mﬂ) Act, | For the violation of
n Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
81 | Jawali K 72,
uldeep 24 40 15012024 | Violati - -
Singh ation of Rupees 300000
Section 27 & 29 received as .
of The Wildlife Compensati
(Protection) Act For the vi lor_\
1972 s . e violation of
(lllegal The Wildiey "
Cultivation) (pr::)tecltli:h;‘e;\
n
82 | Nagrota- Amit Kumar | 2] 37 1972, =
Surian ' 17.01.2024 Violation
of “Rupees 3000,00
Section 27 & 29 recgiv sd e
of The Wildlife | Commene..
(Protection) Act, | For the wryon
1972 sor the violation of
(1ilegal Teiae
Cultivation) ll-dhfe
8 | N (Somm) e
= - 72,
agrota Sher Singh | 21 38 17.01.2024 | Violati
Surian lon of Rupees 3000.00 ]
Section 27 & 29 received =
of The Wildlife | Compensari
4 pensation
(Protection) Act, | For the violay
1972 Scc 27 :;u":a“on e
_D (Illegal Thedtge
S ¢ Wildlite
( : ultivation) (Ir;r;a:ection) Act,
( \'eh&%“ A "h‘ l;“:nt-. —u‘l \
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84 | Dehra R.ajindcr 23 14 29.01.2024 Violation of Rupees 500.00 |
Singh Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, | For the violation of
1972 Sec, 27 & 29 of
1llegal Entry The Wildlife
inside PA) (protection) Act,
1972.
85 | Dehra Ramesh 23 15 07.02.2024 Violation of Rupees 1000.00
Kumar Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal Bamboo The Wildlife
cutting) (protection) Act,
1972.
‘ 86 | Bhatoli- | Vishal Kumar | 042 039 16.02.2024 Violation of Rupees 5000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal Mining) The Wildlife
(protection) Act,
1972.
87 Bhatoli- Rajiv Kumar 042 040 16.02.2024 Violation of Rupees 3000.00
Phakorian Section 27 & 29 received as
of The Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 & 29 of
(Illegal The Wildlife
Cultivation) (protection) Act,
1972.
88 Nagrota- Manoj Kumar | 21 39 20.02.2024 Violation of Rupees 1000.00
Surian Section 27 of The | received as
Wildlife Compensation
(Protection) Act, For the violation of
1972 Sec. 27 of The
(Illegal Entry Wildlife
inside PA) (protection) Act,
1972.
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\Acﬂon taken in respect of Wildlife Range Dhameta for the F/Y 2023-24.

6%

-sr._I_N;;ﬁ; &‘Mdrm of 1 Name ol | Name of Issued Place of T Action Amount
N | Offender Reat Offence Damage Offence | taken under
0. Report No. Which
& Date Act/Sec
1 | <h, kaladeen S/OSh. | Pong lllegal Entryin | 03/29 Dhameta | Wildlife 25000.00
| Mehramdeen Vill. Beli | Dam Sanctuary area | 18.05.2023 Protection
P.O Sthana Tehsil & legal Act.
Fatehpur Distt. Kangra Grazing by Section 27 &
[ HP) buffalos. 29
"2 | VikoS/ORana Vill Beli | Dhameta | Megal Entry in | 05/26 Jagnoli | Wildlife 2500000
| PO Kudal Tehsil Sanctuary area | 16.05.2023 Protection
| Fatehpur Distt. Kangra & Illegal Act.
{ HP). Grazing by Section 27 &
buffalos. 29
3 | Sh. Sunil $/0 Sh. Dhameta | Illegal 06/26 Sihal wildlife 8540.00
Ramesh Chand VPO collectionof | 25.07.2023 protection | { With GST
Kut Tehsil Fatehpur fuelwood. Act. 18%)
Distt. Kangra ( HP). Section 27.
4 | Sh.Dimple Sharma Dhameta | lllegal 07/26 Lohara wildlife 46344.00
S/0 Sh. Moti Ram Collection of 15.08.2023 Protection { with GST
V.P.0 Lohara Tehsil driftwood. Act. 18%)
Fatehpur Distt. Kangra Section 27.
{ HP).
S | Sh. Fakir Hussain S/O | Dhameta | liegal Entryin | 08/26 Palli wildlife 25000.00
Ahmad deen VPO Sanctuary area | 25.08.2023 Protection
jindobal Tehsil & lllegal Act.
mukeria Distt. Grazing by Section 27 &
Hoshiarpur (PB). buffalos. 29
6 | Sh.Ranjeet 5/o 5h Dhameta | lllegal 09/26 Lohara Wildlife 20000.00
Tugal Singh VPO Cultivation 04.05.2023 Protection
Lohara Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
{ HP). 29
7 | Sh. Surender Singh Dhameta | lllegal grazing | 10/26 Bherta Wildlife 3360.00
$/0 Sh. Munshi Ram 12.11.2023 Protection
Vill. Bherta PO & Act.
Tehsil Fatehpur Distt. Section 27 &
Kangra (HP). 33.
8 | Sh. Hardeep Singh S/O | Dhameta | Illegal grazing | 11/26 Bherta wildlife 1130.00
Sh. Batan singh Vill. 20.11.2023 Protection
Bherta PO & Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
(HP). 33.
9 | Sh. Tarsem Lal S/O Sh. | Pong Illegal 10/29 Kuthera Wildlife 3000.00
Atma Ram Will. Dam Cultivation 12.12.2023 Protection
Kuthera PO Dhameta Act.
Tehsil Fatehpur Distt. Section 27 &
| Kangra (HP). L e 29
10 | Sh. Ranvir Singh S/O Dhameta | lllegal 12/26 Jagnoli Wildlife 3000.00
Sh. Jaswant Singh Vill, Cultivation Protection
Chatta PO Jagnoh Acl.
Tehsil Fatehpur Distt. Section 27 &
|Kangra(WP). 1 1 29
11 | Sh. Sher Singh S/0 Sh. | Dhameta | lllegal 13/26 Bhateki | Wildlife $000.00
Fakir Chand Vill. Cultivation Protection A
Bhateki P.O Dhameta, Act.
Tehsil Fatehpur Distt, Section 27 & _7 I )
Fangia (HP) e e -, UL A - | 5
12 | th Sanjeevan Singh Dhameta Illeg.cl . 14/26 Jakhara wildlife | 300000 11 n
5/0 th, Babu Ram Cultivation Pratection ,? jil g 3
VPO Jakhara Tehsil Acl. Y 9% &
Fatehpur Distt. Kangia Section 27 & ‘--.fg g :' s
1 {HP) e o 29 A
13 | Sh. Yaspal Singh $/0 | Dhameta | lllegal 15/26 Bherta | wildile | 500000 !gf 3
Sh. Bedi Singh Vill, Cultivation Protestion | & 5¥®
Bherta PO & Tehsil Act. o
::I::hpm Omes: Koners Section 27 &
\ 11 ‘I Sh. Narinder Kumar hf}l_tame'la IIIOP_il-" ] .161'.‘5.‘- . Manihar \z:" T eoao B
| ST Sh, Mathro Ram ('ul;walmn & -y IS /

Protection
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f \ iJActlon taken in respect of Wildlife Range Dhameta for the F/Y 2023-24. I <3 3 1 3
Vill. Manjhar PO Act.
Fatehpur Distt. Kangra Section 27 &
3 (HP). 29
15 | Sh. Atar Singh S/O Sh. | Dhameta egal 17/26 Sihal wildlife 6000.00
Kirpal Singh Vill. Cultivation Protaction
Tutwa Sihal PO Act.
fatehpur, Tehsil Section 27 &
Fatehpur Distt. Kangra 29
(HP).
16 | sh.GaganSingh $/0 | Dhameta | lllegal 18/26 Jognoli | Wildlife 3000.00
' Sh. Rai Singh V.P.0 Cultivation Protection
Jagnoli Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
(HP). 29 |
! 17 | Sh. Mohinder Singh Dhameta | lllegal 19/26 Chatta Wildlife 3000.00
; $/O Sh. Chajju Ram Cultivation Protection
Vill. Samkar P.O Act.
Dhameta Tehsil Section 27 &
Fatehpur Distl. Kangra 29
(HP).
18 | Sh. Dilbag Singh $/0 Dhameta | lllegal 20/26 Jagnoli wildlife 3000.00
sh. Chander Singh Cultivation Protection
V.P.O Jagnoli Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
{HP). 29
19 | Sh. Kman 5/0 Sh. Dhameta | lllegal 21/26 Jagnoli Wwildlife 4000.00
Fouja Singh V.P.O Cultivation Protection
Jagnoli Tehsil ; Act,
Fatehpur Distt. Kangra Section 27 &
(HP). 2
20 | sh. Uttam Singh $/0 Dhameta | lllegal 22/26 Dial Wwildlife 3000.00
sh. Amar Singh Vill. Cultivation Protection
Dial P.O Dhameta Act.
Tehsil Fatehpur Distt. Section 27 &
Kangra ( HP). 25
21 | sh. Kewal Singh S/0 Dhameta | lllegal 23/26 Bari Wildlife 3000.00
Sh. Roshan Lal Vill. Cultivation Protection
Bari P.O Dhameta Act.
Tehsil Fatehpur Distt. Section 27 &
Kangra ( HP). 29
22 | Sh. Mohinder Singh Dhameta | Illegal 24/26 Jagnoli wildlife 3000.00
5/0 Sh. Dharam Singh Cultivation Protection
VPO Jagnoli Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
{HP). 29
23 | Sh. Rimpal Kumar 5/0 | Dhameta | lllegal 25/26 Jagnoll wildlife 3000.00
Sh. Ramesh Chand Cultivation Protection
VPO Jagnoli Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
| (HP). o 29
24 | Sh. Sadig Ali /0 Dhameta | lllegal 26/26 Chatta Wildlife 3000.00
Jamaldeen vill. Ther Cultivation Protection
PO Chatta Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
) (HP). = 29
25 | Sh. Harshit Sapehia | Dhameta | lllegal 27/26 Lohara | wildlife 3000.00
5/0 Sh. kamal Singh Cultivation Protection
Vill. Sihal PO Jagnoli . Act.
Tehzil Fatehpur Distt. Section 27 &
Kangra {210 2. 29
5h. Masat deen S/0 pDhameta | lllegal 28/26 Jagnoli wildlife 300000 |
26 | Sh. Jolideen vill. Ther Cultivation Protection
PO Chatta Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
(HP), = . 3 29
27 | sh. Dapinder Singh Pong IHegal 1142 sl Wildlife 3000 .00
Pathania 5/0 Sh. Ajit | Dam Cullivation =4 Protection
Singh Pathania Vill o ub Lisvericr, 148 y
Dial .0 Dhameta LA il 'fm”"_ Se;tion 27 &
Fehinidl Fatehpur Distt. | £ \ : Say hg S it
— ‘ ity i T '
:
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3 1'4 o ;@ction taken in respect of Wildlife Range Dhameta for the F/Y 2023-24.

Kangra { HP).

“sh, shamsher Singh | Pong legal 12/29 Kuthera | Wildlife 3000.00
$/0 Hans Raj Vill. Dam Cultivation 20.12.2023 Protection
| Kuthera P.O Dhameta Act.
Tehsil Fatehpur Distt. Section 27 &
l \ Kangra (HP). 29
{22 | Sh.Raman Kumar 5/0 | Pong liiega! 13/29 Kuthera | Wildlife 8000.00
' Sh. Seeta Ram Vill. Dam Cultivation 10.02.2024 Protection
l. Kuthera P.O Dhameta Act,
, Tehsil Fatehpur Distt. Section 27 &
Kangra (HP). 29
30 | Sh. Nikhil $/0 Sh. Dhameta | Illegal Mining | 13/29 Jakhara | Wildlife 5000.00
Sanjeevan Singh VPO 19.02.2024 Protection
Jakhara Tehsil Act.
Fatehpur Distt. Kangra Section 27 &
(HP). 29
31 | Sh. Amreek Singh S/O | Sansarpu | lllegal Mining | 02/27 Banoori Wildlife 5000.00
Sh. Ranjit Singh Vill, r Terrace 14.03.2024 | Khad Protection
Badal PO Badal Tehsil Act.
Jaswa Distt. Kangra Section 27 &
(HP). 29
32 | Sh. Raj Kumar $/O Sh. | Dadasiba | lllegal Mining 130/12901 Seul Wildlife 5000.00
Jaspal Singh Vill. 21,03.2024 Khad Protection
Landiara Tehsil Jaswa Act.
Distt. Kangra (HP). Section 27 &
29
\
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\
Detail of Damage Reports Chalked against various offenders in respect of Wildlife Range

Nagrota-Surian.

\ | Year 2024-25
Sr. | Name of | Name of | Damage | Damage | Date Type of Remarks
No. | Beat Offender | report | report Offence
Book | No.
No.
1 | Nagrota- | Ajay 21 |40 [24.04.2024 | Violation of | Rupees
Surian Kumar Section27 | 7000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec.27 & 29
Entry of of The
combine Wildlife
harvester) (protection)
Act, 1972.
2 | Jawali Kuldeep 24 | 4] 25.04.2024 | Violation of | Rupees
Singh Section 27 10000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27 & 29
Entry of of The
combine Wildlife
harvester) (protection)
Act, 1972.
3 | Jawali Joga Singh |24 42 26.04.2024 | Violation of | Rupees
Section 27 3000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
| Act, 1972 violation of
(Illegal Sec. 27 & 29
Entry of of The
;(;rn;bine Wildlife
i ester) (protection)
JD’\‘GAL-IQ Act, 1972.
Ngl~
e _J
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iy [ T 24 |43 [27.04.2024 | Violation of [Rupees
Singh Section 27 | 5000.00
) & 29 of The | received as.
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Tlegal Sec. 27 & 29
Entry of of The
combine Wildlife
harvester) (protection)
Act, 1972
Jawali Ranjeet 24 |44 |28.042024 | Violation of | Rupees
Singh Section27 | 3000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27 & 29
Entry of of The
combine Wildlife
harvester) (protection)
Act, 1972.
Jawali Bag 24 45 18.05.2024 | Violation of | Rupees
Hussain Section 27 | 25000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.
7 | Nagrota- | Deen 21 41 20.05.2024 | Violation of | Rupees
Surian Mohammad Section 27 | 25000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27,29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972
8 | Nagrota- | Sher Ali 21 42 21,05.2024 | Violation of | Rupees
Surian Section 27 12000.00
u:fﬁ & 29 of The | received as
Eﬁ}("\ wildlife | Compensation
(Protection) | For the
I\h&" . i 9 Act, 1972 violation of
7 f Sec. 27,29 of
g The Wildlife
uit Hamirpu:
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(Ilegal (protection)
grazing Act, 1972.
inside PA)
9 | Dehra Baldev 23 16 21.05.2024 | Violation of | Rupees
Kumar S/o Section 27 | 3000.00
Sher Singh & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27,29 of
cultivation | The Wildlife
inside PA) | (protection)
Act, 1972,
10 | Nagrota- | Bhano W/o | 21 43 22.05.2024 | Violation of | Rupees
Surian Tig Ali Section 27 | 12900.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.
11 | Nagrota- | Mouj Deen |21 44 25.05.2024 | Violation of | Rupees
Surian Section 27 10000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | Forthe
Act, 1972 violation of
(Tllegal Sec. 27,29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.
12 | Nagrota- | Shokat Ali | 21 45 26.05.2024 | Violation of | Rupees
Surian Section 27 10000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
IpH_a h‘l inside PA) | (protection)
_ Act, 1972,
I8 " Lila) ]
it " Sastar -
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4 i 21 46 27.05.2024 | Violation of | Rupees
b R R Section27 | 10000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.
14 | Dehra Satpal S/0 |23 17 29.05.2024 | Violation of | Rupees
Harnam Section 27 | 3000.00
Singh & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Lllegal Sec. 27,29 of
cultivation | The Wildlife
inside PA) | (protection)
Act, 1972.
15 | Nagrota- | Mushtaq 21 47 15.06.2024 | Violation of | Rupees
Surian Ali So Section 27 12000.00
Bashir & 29 of The | received as
Ahmed Wwildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.
16 | Nagrota- | Khatim 21 48 17.06.2024 | Violation of | Rupees
Surian Sussain S/o Section 27 12000.00
Jumman & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Tllegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.
17 | Nagrota- | Siraj Deen |21 49 18.06.2024 | Violation of | Rupees
Surian S/o Abdulla Section 27 | 7000.00
& 29 of The | received as
Wildtife Compensation
(Protection) | For the
Act, 1972 violation of
U_,B (illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
bk Act, 1972.
r ¢ "y Life)
' Pl 177001
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18 1;35;(:3- 21,‘:3::, iS!o 21 50 18.06.2024 | Violation of | Rupees
Section 27 | 7000.00
& 29 of The | reccived as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27,29 of
grazing The Wildlife
inside PA) (protection)
Act, 1972.
19 | Nagrota- | Jamat Ali 21 51 19.06.2024 | Violation of | Rupees
Surian S/o Bashir Section 27 7000.00
Ahmed & 29 of The received as
wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27,29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.

20 | Jawali Rashid S/o | 24 46 21.06.2024 | Violation of | Rupees
Sh. Section 27 2000.00
Mahram & 29 of The | received as
Deen wildlife Compensation

(Protection) | For the

Act, 1972 violation of

(Illegal Sec. 27,29 of

grazing The Wildlife

inside PA) | (protection)
Act, 1972.

21 | Jawali Mohammad | 24 47 30.06.2024 | Violation of | Rupees
Yakoob S/o Section 27 10000.00
Makhan & 29 of The | received as
Deen Wildlife Compensation

(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
| Act, 1972.
Lol Section 27 3000.00
& ?9 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27,29 of
( Mining) The Wildlife
A (protection)
= Act, 1972.
l Vetarinaty it RIS
\ Monkey Starh-o
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23 | Nagrota- | DuloS/0 |21 53 10.07.2024 Vlo!atlon of R(;x(;):f{:]s
Surian | Shokat Ali Section 27 | 2000.00
: & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(I1egal Sec. 27,29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972,
24 | Nagrota- | SafiS/o |21 |54 [11.07.2024 | Violation of | Rupees
Surian Jamal Deen Section27 | 3000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972.
25 | Nagrota- | Safi 21 55 11.07.2024 | Violation of | Rupees
Surian Mohammad Section 27 | 3000.00
S/o Noor & 29 of The | received as
Mohammad Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing The Wildlife
inside PA) | (protection)
Act, 1972,
26 | Nagrota- | Dilawar 21 56 12.07.2024 | Violation of | Rupees
Surian | Singh S/o Section 27 | 3000.00
Bant Ram & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
Mining) The Wildlife
(protection)
Act, 1972,
27 | Nagrota- | Jagir Singh | 21 57 12.07.2024 | Violation of | Rupees
Surian S/o Heera Section27 | 3000.00
Lal & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
LD (lllegal | Sec.27,29 of
Mining) The Wildlife
(protection)
: Act, 1972.
| ]
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Nagrota- | Kuldee .
Kl Chiind glo 21 58 12.07.2024 Violation of | Rupees
Bihari Lal Section 27 | 3000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
Mining) The Wildlife
(protection)
Act, 1972.
29 Nag_rota— Desh Raj 21 59 12.07.2024 | Violation of | Rupees
Surian S/o Kishori Section 27 | 3000.00
Lal & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
Mining) The Wildlife
(protection)
Act, 1972,
30 | Nagrota- | Kushal 21 60 12.07.2024 | Violation of | Rupees
Surian Singh S/o Section 27 3000.00 -
Karan & 29 of The | received as
Singh Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
Mining) The Wildlife
(protection)
Act, 1972.
31 | Nagrota- | Rakesh 21 61 12.07.2024 | Violation of | Rupees
Surian Kumar S/o Section 27 | 3000.00
Kishori Lal & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
Mining) The Wildlife
' (protection)
Act, 1972,
32 | Nagrota- | Ghungar 21 62 12.07.2024 | Violation of | Rupees
Surian S/o Nikku Section 27 3000.00
Ram & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
L}D (Illegal Sec. 27, 29 of
e ] IF % Mining) The Wildlife
l (protection)
T Act, 1972.
| Veterinary Utr, " Liled |
Monkey Sterizatins, {
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33 | Nagrota- | Anil Kumar | 21 63 12,07.2024 | Violation of | Rupees ]
Section 27 | 3000.00

Surian S/o Kishan .
Chand & 29 of The | received as
Wildlife Compensation

(Protection) | For the
Act, 1972 violation of

(Iltegal Sec. 27, 29 of

Mining) The Wildlife
(protection)
Act, 1972.

21 64 12.07.2024 | Violation of | Rupees
Surian Kumar S/o Section 27 | 3000.00
Pooran & 29 of The | received as
Chand Wildlife Compensation
(Protection) | For the

Act, 1972 violation of

34 | Nagrota- | Ajay

(Illegal Sec. 27, 29 of
Mining) The Wildlife
(protection)
Act, 1972,
35 | Nagrota- | Ajit Kumar |21 65 12.07.2024 | Violation of | Rupees
Surian S/o Atma Section27 | 3000.00
Ram & 29 of The | received as
Wildlife Compensation

(Protection) | For the
Act, 1972 violation of

(Illegal Sec. 27, 29 of
Mining) The Wildlife
(protection)
Act, 1972.
36 | Nagrota- | Raman 21 66 12.07.2024 | Violation of | Rupees
Surian Kumar S/o Section 27 | 3000.00
Satish & 29 of The | received as
Kumar Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(1llegal Sec. 27, 29 of
Mining) The Wildlife
(protection)
Act, 1972.
37 | Nagrota- | Pankaj S/fo |21 67 15.07.2024 | Violation of | Rupees
Surian Desh Raj Section 27 | 3000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Hlegal Sec, 27,29 of
AN L"& Min?ng) The Wildlife
(protection)
N ik Act, 1972,

i 8 1
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Nagrota- | Pankaj R Sy
Surian Guleria S/ 08 1 23072024 m[ Rupees
Joginder Seetion 27 | 300000
Singh & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27,29 of
Mining) The Wildlife
(protection)
39 | Nagrota- cee e 102
e iy r]‘ilsskg-" 21 69 [23.07.2024 Violation of | Rupees
Haitor Section27 | 5000.00
Dc-cn & .29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing) The Wildlife
(protection)
Act, 1972.
40 | Nagrota- | Teg Ali S/o | 21 70 26.07.2024 | Violation of | Rupees
Surian Hajoor Section 27 | 5000.00
Hussain & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing) The Wildlife
(protection)
Act, 1972,
i 23 18 29.07.2024 | Violation of | Rupees
3L Pt . | DAR. Section 27 | 5000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(lllegal Sec. 27, 29 of
grazing) The Wildlife
(protection)
Act, 1972,
s oF 24 48 25.07.2024 | Violation of | Rupees
42 | Jawali ij‘jhammad Section 27 | 7000.00
S/o & 29 of The | received as
Makhan Wildlife Compensation
Deen (Protection) | For the
Act, 1972 violation of
o A (Illegal Sec, 27, 29 of
@k& grazing) | The Wildlife
L' (protection)
"e Act, 1972, |

!
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43 | Bhatoli- | Surinder 042 |041 |26.07.2024 Violation of | Yetto be
Phakorian | Kumar S/o0 Section 27 | compounded
Parmanand & 29 of The
wildlife
(Protection)
Act, 1972
(Illegal
Mining)
44 | Bhatoli- | YudiLal | 042 |042 |28.07.2024 | Violation of | Yet tobe
Phakorian | S/o Jaisi Section 27 | compounded
Ram & 29 of The
Wildlife
(Protection)
Act, 1972
(Illegal
Cultivation) i
45 | Bhatoli- | Mashuma | 042 | 043 | 28.07.2024 | Violation of | Rupees |
Phakorian | W/o Ali Section 27 | 5000.00
& 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Ilegal Sec, 27, 29 of
grazing) The Wildlife
(protection)
Act, 1972
46 | Jawali Hasan 24 49 10.08.2024 | Violation of | Rupees
Deen S/o Section 27 | 5000.00
Sattar Deen & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing) The Wildlife
(protection)
Act, 1972.
47 | Jawali Jakoob S/o |24 50 12.08.2024 | Violation of | Rupees
Kaago Section27 | 5000.00
Deen & 29 of The | received as
Wildlife Compensation
(Protection) | For the
Act, 1972 violation of
(Illegal Sec. 27, 29 of
grazing) The Wildlife
(protection)
L;,(_\) Act, 1972
Al |

' Veterinary Office: ™'
Menkey Sterlization L
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5 o T TR C Las
~ s for the £y 2024.25
g:_Na_n'le&Address of Name of | Name o e
| S o Offence D:l:::ga Paceof [Acion [ Amount
i Report o, | " :;:Tr:‘undar
A ! 4
"7 [ sh.-Sadiq Al S/OSh. | Pong iegal Mining ?&?_:te sl s ik
i Jamaldeen Vill. Chatta | Dam 02 0'49 Kuthera | Wildlife | Sooo00 |
Tehsil Fatehpur Distt, 04,2024 Protection
Kangra (HP). Act 1972,
o= Sec~27
77 | sh.VikasSharma S/o | Dhameta W W 829, |
Sh. Ashok Kumar Vill, Jakhara Wildlife 5000.00
patta Jatian Tehsil 04.04.2024 Protection
Fatehpur Distt. Kangra Act 1972,
(HP). Sec=27
"3 | Sh. Rajesh Kumar S/O | Pon . i 229,
sh. Baldev Singh Vill, o Wlegal Mining | 15725 Kuthera | Wildiife 5000,00
Bangarh Tehsil 04.04.2024 Protection
! Fatehpur Distt. Kangra Act 1972.
(HP) Sec-27
4 | Sh.NamanKumarS/O | Sansarpu | lilegal Mining | 3/27 Banoori ijlgdlife 5000.00
Sh. Malkeet Singh Vill. | r Terrace 09.04.2024 | Khad p '
w a rotection
Ghamroor Tehsil
laswa Distt. Kangra :::: i92?72.
{HEL &29.
5 |Sh-SujanSinghS/O | Dhameta | lllegal Grazing | 31/26 Bherta | wildiife | 4000.00
Sh. Fateh Singh will. 25.04.2024 Protecn
Bamoti Tehsil Act 1972,
Fatehpur Distt. Kangra Spr~27
(HP). 229.

6 | Deep Singh S/O Sh. Dhameta | lllegal Entryin | 32/26 Bhateki | Wildlife 5000.00
Lakh Singh Vill. Sanctuary area | 30.04.2024 Protection
Dudansada Tehsil Act 1972.

Patiala Distt. Sec—27
Patiala{PB). &29.

7 | Sh. Kuldeep Singh S/O | Dhameta | Illegal Entryin | 33/26 Bhateki wildlife 5000.00
Sh. Sohan Singh Vill. Sanctuary area | 30.04.2024 Protection
Lagena Tehsil Bana Act 1972.
pran Distt. Moga (PB) Sec=27

&29.

8 | sh.veerSingh S/0Sh. | Dhameta | lllegal Entryin | 34/26 Barl Wwildlife '5000.00
Gurcharan Singh Vill. Sanctuary area | 01.05.2024 Protection
Haruda Duska Tehsil Act 1972,
lehra gaga Distt. Sec—27
Sangroor (PB) 229,

9 | sh. Lakhbinder Singh Dhameta | Illegal Entryin | 25/26 Batahari | Wildlife 5000.00
s/0 Mager Singh Vill. Sanctuary area | 02.05.2024 Protection
Kansudkahurd Tehsil Act 1972,

Naba Distt. Patiala sec—27
{PB). &;9._

10 | Sh. Gursevak 5ingh Dhameta | lllegal Entry in | 36/26 Jagnoli Wildlife S000.00
5/0 Sh. Kirpal Singh Sanctuary area | 02.05.2024 Protection
Vill. Dharamkot Act 1972,

Chambo Tehsil & Distt. Sec-27 {

patiala (PB). 829, 4
._11 Liaguat Ali /0 Sh. Dhameta | Illegal Entry & | 37/26 Jakhara { | wildlifa 10000.00

Ahmad Ali Vill, Grazing In 19.05.2024 | Buhal Protection A

Jivanwal Tehsil Sanctuary area Khad) Act 1972,

Dhamian Tehsil Sec—27

Hoshiarpur (PB). A &29. PR

12 | Billa 5/0 Sh. Teg Ali | Dhameta | lllegal Entry & | 38/26 Dhameta | Wildiife 25000,00

Vill, Gaddi Tehsil Grazing In 22.05.2024 Protection

Mukerian Distt. Sanctuary area Act 1972,

Hoshiarpur (PB). Sec—-27

) (I ) R ] SR SR | S S | &29,

13 | Bashir Ahmad S/O Sh. | Dhameta | Hllegal grazing | 39/26 Jagnoli Wildlife 2500000 |
Munnu deen vifl. &illegal Entry | 23.05.2024 Protection
Bhedkhad Tehsil in Sanctuary Act 1972,
MNurpur Distt. Kangra area. Sec—27
(HP). Ei = 829, B
14 1 Sh. Brijesh Kumar S/0_ | Dadasiba | lllegal mining _| 012902/130 | Seul Wildlhife | 5000.00

o
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Detail of Damage Cases for the Fy 2024-25

K
Sh. Roshan Lal Vill. - In Sanctuary 18.05.2024 [ 'khad Protection
Gurala Tehsil Dadasiba area. Act 1972,
pistt. Kangra (H.P] Sec~27
I 7 o &29.
15 | Sh. Rajinder Kumar Dadasiba !ilegal mining | 0129037130 | seul wildlife 5000.00
J §/0 Sh. Baldev 5'“3'h in Sanctuary 22.05.2024 | Khad Protection
| vill. Landiyara Tehsil area, Act 1972.
" padasiba Distt. Kangra Sec-27
(H.P). &29.
."i'E'J_Sh_-Umesh Kumar /O | Sansarpu | lllegal mining | 04/27 Banuri Wildlife 5000.00
sh. Jagdish Chand rTerrace | in Sanctuary 29.05.2024 | Khad Protection
V.P.O Bari Tehsil area. Act 1972,
Jaswan Distt. Kangra Sec~27
(HP). &29.
17 | Sh. Sammey Lal 5/O Dhameta | Illegal 40/26 Jakhara Wildlife 1500.00
sh. Jogi Ram Vill. collection of | 06.06.2024 Protection
Karda P.O Marda fuelwood from Act 1972.
Tehsil & Distt, Baloda Sanctuary area Sec—27
Bazzar Chattisgarh. &29.
18 | Sh. Tarsem Lal S/O Sh. | Dhameta | lllegal cutting | 41/26 Jakhara wildlife 800.00
Parshotam Chand Vill. of green 15.06.2024 Protection
Patta Jatian P.O Jakhra bamboo from Act 1972,
Tehsil Fatehpur Distt. Sanctuary area Sec=27
Kangra (HP), &29.
19 | Sh. Rahim Ali S/O Sh. Dhameta | lllegal grazing | 41/26 Chatta Wildlife 10000.00
Yusuf deen VPO in Sanctuary 15.06.2024 Protection
Chakmanga Gujjaran area. Act 1972,
Tehsil & Distt. Samba Sec—27
J&K. &29.
20 | Mojdeen 5/0 Shani Ali | Dhameta | lllegal cutting 41/26 Chatta Wildlife 10000.00
VPO Jakhol Tehsil of fuelwood 15.06.2024 Protection
Barwal Distt Kathua J from Act 1572.
&K. Sanctuary area Sec—27
&29,
f
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Typed Copy of Annexure-

No. 478-84  Dated. 22.04.2022

From:
Divisional Forest Officer
Wildlife Division Hamirpur

To:-
Pardhan, Gram Panchayat Dhameta, Bari, Jagnoli,
Sihal, Lohana- Batari, Jakhara, Hadwal.

Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.

Memo:

With reference to the above subject, it is informed
that Pong Dam is a famous notified sanctuary site, which has been
notified by the Government on 23.10.1999, every year birds of
different species from the country and abroad come to the Pong
Dam Wildlife Sanctuary site and live here for a few months. The
presence of these indigenous and foreign birds in the Pong Dam
Wildlife Sanctuary site further increases the natural importance of
this sanctuary site and for this reason a large number of tourists
come here every year to enjoy the nature, which encourages the
employment of the local people. But it has been noticed, that
illegal farming, chemical fertilizers and toxic chemicals are being
sprayed by some local people at Pong Dam Wildlife Sanctuary, as
well as mechanical equipment is also being used for execution,
which is not at all conducive to the habitat / breeding of wild
animals and the environment. In order to stop such illegal
activities, the officers / employees of the Wildlife Division are
monitoring / vigil in the sanctuary site day and night, but still some
people are doing these immoral acts illegally. The cooperation of
the local Panchayat representatives becomes more important. It is
also clarified that under Section 51 (g) of the Constitution of India
and the Panchayati Raj Act 1973, your duty becomes more in this
matter.

Therefore, it is a humble request to you to make the local
residents aware on this subject so that illegal activities like illegal
farming etc. can be stopped and we all can discharge our
constitutional duties. And for this service, the Wildlife Division
will be deeply grateful to you.

Divisional Forest Officer

Wildlife Division Hainirpur

r“"‘"'m T
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Endst. No. 485-86 Dated Hamirpur the 22.04.2022

Copy is forwarded to CCF WL (N) Dharamshala and RFQ
Dhameta for information please.

Divisional Forest Officer
Wildlife Division Hamirpur

82 Veterinary yij;

e YRS
; Nienkey Stertizatin

. Wild Lifa Divi.;t.".-,::
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OTFICF OF DFPUTY CONSERVATOR OF FORESTS
HAMIRPUR WILDLIFE DIVISION .
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Typed Copy of Annexure-
No. 396-4 17 ])ML‘(I. 21.“4.2”22

From: -
Divisional Forest Officer
Wildlife Division Hamirpur

To:-
Pardhan, Gram Panchayat Nogrota Surian, Sugnara,
Jurot,  Ghar-Jarot, Khabble, Variyal, Ludret,
Kathauli, Jhaukher Ratiyal, Sankchar, Papahan,
Chalwara-1 & 2, Harsar, Panalth, Nandpur, Bhatoli,
Bangoli, Indira Colony, Khaerian, Baungta, Bara
and Vassi.

Subject: - Regarding protection of Wildlife in Pong Dam

Lake Wildlife Sanctuary.
Memo

With reference to the above subject, it is informed
that Pong Dam is a famous notificd sanctuary site, which has been
notified by the Government on 23.10,1999, every year birds of
different species from the country and abroad come to the Pong
Dam Wildlife Sanctuary site and live here for a few months. The
presence of these indigenous and foreign birds in the Pong Dam
Wildlife Sanctuary site further increases the natural importance of
this sanctuary site and for this reason a large number of tourists
come here every year to enjoy the nature, which encourages the
employment of the local people. But it has been noticed, that
illegal farming, chemical fertilizers and toxic chemicals are being
sprayed by some local people at Pong Dam Wildlife Sanctuary, as
well as mechanical equipment is also being used for execution,
which is not at all conducive to the habitat / breeding of wild
animals and the environment, In order to stop such illegal
activities, the officers / employees of the Wildlife Division are
monitoring / vigil in the sanctuary site day and night, but still some
people are doing these immoral acts illegally. The cooperation of
the local Panchayat representatives becomes more important, It is
also clarified that under Section 51 (g) of the Constitution of India
and the Panchayati Raj Act 1973, your duty becomes more in this
matter.

Therefore, it is a humble request to you to make the local
residents aware on this subject so that illegal activities like illegal
farming etc. can be stopped and we all can discharge our
constitutional duties. And for this service, the Wildlife Division
will be deeply grateful to you.

Divigi

al MorgestiOfficer
Hvision I-lamirpur
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Endst. No. 418-19 Dated Hamirpur the 21.04.2022

Copy is forwarded to CCF WL (N) Dharamshala and RFQ
Nagrota Surian for information please.

Divisional Forest Officer
Wildlife Division Hamirpur
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Typed Copy of Annexure-

No. 469-71 Dated._22.04.2022

From: -
Divisional Forest Officer
Wildlife Division Hamirpur
To:-
BDC Dhameta, Bari and Hadwal.
Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.
Memo:

With reference to the above subject, it is informed
that Pong Dam is a famous notified sanctuary site, which has been
notified by the Government on 23.10.1999, every year birds of
different species from the country and abroad come to the Pong
Dam Wildlife Sanctuary site and live here for a few months. The
presence of these indigenous and foreign birds in the Pong Dam
Wildlife Sanctuary site further increases the natural importance of
this sanctuary site and for this reason a large number of tourists
come here every year to enjoy the nature, which encourages the
employment of the local people. But it has been noticed, that
illegal farming, chemical fertilizers and toxic chemicals are being
sprayed by some local people at Pong Dam Wildlife Sanctuary, as
well as mechanical equipment is also being used for execution,
which is not at all conducive to the habitat / breeding of wild
animals and the environment. In order to stop such illegal
activities, the officers / employees of the Wildlife Division are
monitoring / vigil in the sanctuary site day and night, but still some
people are doing these immoral acts illegally. The cooperation of
the local Panchayat representatives becomes more important. It is
also clarified that under Section 51 (g) of the Constitution of India
and the Panchayati Raj Act 1973, your duty becomes more in this
matter.

Therefore, it is a humble request to you to make the local

residents aware on this subject so that illegal activities like illegal
farming etc. can be stopped and we all can discharge our
constitutional duties. And for this service, the Wildlife Division
will be deeply grateful to you.

Divisional Forest Officer
Wildlife Division Hamirpur
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2
Endst. No. 472-73 Dated Hamirpur the 22.04.2022

Copy is forwarded to CCF WL (N) Dharamshala and RFQ
Dhameta for information please.

Divisional Forest Officer
Wildlife Division Hamirpur
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OFFICE OF DEPUTY CONSERVATOR OF FORESTS
HAMIRPUR WILDLIFE DIVISION

c B v IMACHAL PRADESH FOREST DEPARTMENT
e —EMAIL: dfohomirourwitdiife@gmail com PU/EAX: 01972-222319
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Typed Copy of Annexure-
No. 474-75 Dated. 22.04.2022

From: -
Divisional Forest Officer
Wildlife Division Hamirpur
To:-
Jila Parishad Sathana and Fatehpur.

Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.. :

Memo: s 5.4 5
With reference to the above subject, it is informed

that Pong Dam is a famous notified sanctuary site, which has been
notified by the Government on 23.10.1999, every year birds of
different species from the country and abroad come to the Pong
Dam Wildlife Sanctuary site and live here for a few months. The
presence of these indigenous and foreign birds in the Pong Dam
Wildlife Sanctuary site further increases the natural importance of
this sanctuary site and for this reason a large number of tourists
come here every year to enjoy the nature, which encourages the
employment of the local people. But it has been noticed, that
illegal farming, chemical fertilizers and toxic chemicals are being
sprayed by some local people at Pong Dam Wildlife Sanctuary, as
well as mechanical equipment is also being used for execution,
which is not at all conducive to the habitat / breeding of wild
animals and the environment. In order to stop such illegal
activities, the officers / employees of the Wildlife Division are
monitoring / vigil in the sanctuary site day and night, but still some
people are doing these immoral acts illegally. The cooperation of
the local Panchayat representatives becomes more important. It is
also clarified that under Section 51 (g) of the Constitution of India
and the Panchayati Raj Act 1973, your duty becomes more in this
matter.,
Therefore, it is a humble request to you to make the local

residents aware on this subject so that illegal activities like ‘illegal
farming etc. can be stopped and we all can discharge our
constitutional duties. And for this service, the Wildlife Division
will be deeply grateful to you.

Divisional Forest Officer

Wildlif; Diviswmrpur

Veterinary Uf, -+ oy Lifa)
[ Monkey Sterlizai:

wffd L.jf‘_‘ Ir.f:k 9n Heae i ' Py
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e U L——
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Endst. No. 476-77Dated Hamirpur the 22.04.2022

Copy is forwarded to CCF WL (N) Dharamshala and RFO
Dhameta for information please.

Divisional Forest Officer
Wildlife Division Hamirpur

| LT LR (50315
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Typed Copy of Annexure-
N(‘L 427-34 na!{‘d 2 l .{‘42022

From: -
Divisional Forest Officer

Wildlife Division Hamirpur

To:-
Jila Parishad Kathauli, Chalvada, Varkandi, Nangal
Chowk, Loar Sunchal, Kherian and Baungta.

Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary..

Memo:

With reference to the above subject, it is informed
that Pong Dam is a famous notified sanctuary site, which has been
notified by the Government on 23.10.1999, every year birds of
different species from the country and abroad come to the Pong
Dam Wildlife Sanctuary site and live here for a few months. The
presence of these indigenous and foreign birds in the Pong Dam
Wildlife Sanctuary site further increases the natural importance of
this sanctuary site and for this reason a large number of tourists
come here every year to enjoy the nature, which encourages the
employment of the local people. But it has been noticed, that
illegal farming, chemical fertilizers and toxic chemicals are being
sprayed by some local people at Pong Dam Wildlife Sanctuary, as
well as mechanical equipment is also being used for execution,
which is not at all conducive to the habitat / breeding of wild
animals and the environment. In order to stop such illegal
activities, the officers / employees of the Wildlife Division are
monitoring / vigil in the sanctuary site day and night, but still some
people are doing these immoral acts illegally. The cooperation of
the local Panchayat representatives becomes more important. It is
also clarified that under Section 51 (g) of the Constitution of India
and the Panchayati Raj Act 1973, your duty becomes more in this

matter.
Therefore, it is a humble request to you to make the local

residents aware on this subject so that illegal activities like illegal
farming etc. can be stopped and we all can discharge our
constitutional duties. And for this service, the Wildlife Division

will be deeply grateful to you.
Divisional Forest Officer

WildLifi Divtstrﬁiamirpur

"J - =
Veterinary (i, i Al
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i Monhou S,
1 W il

Wild Life I / . -Lw-,
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Endst. No. 435-36 Dated Hamirpur the 21.04.2022
Copy is forwarded to CCF WL (N) Dharamshala and RFO
Dhameta for information please.

Divisional Forest Officer
Wildlife Division Hamirpur

(F scanned with oken Scanner
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Typed Copy of Annexure-

From: -
Divisional Forest Officer
Wildlife Division Hamirpur

To:-
BDC Sugnara, N/Surian, Khabble, samkehar,
Bhatoli and vassi.

Subject:-  Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary..

Memo: -

. With reference to the above subject, it is informed
that Pong Dam is a famous notified sanctuary site, which has been
notified by the Government on 23.10.1999, every year birds of
different species from the country and abroad come to the Pong
Dam Wildlife Sanctuary site and live here for a few months. The
presence of these indigenous and foreign birds in the Pong Dam
Wildlife Sanctuary site further increases the natural importance of
this sanctuary site and for this reason a large number of tourists
come here every year to enjoy the nature, which encourages the
employment of the local people. But it has been noticed, that
illegal farming, chemical fertilizers and toxic chemicals are being
sprayed by some local people at Pong Dam Wildlife Sanctuary, as
well as mechanical equipment is also being used for execution,
which is not at all conducive to the habitat / breeding of wild
animals and the environment. In order to stop such illegal
activities, the officers / employees of the Wildlife Division are
monitoring / vigil in the sanctuary site day and night, but still some
people are doing these immoral acts illegally. The cooperation of
the local Panchayat representatives becomes more important. It is

also clarified that under Section 51 (g) of the Constitution of India
and the Panchayati Raj Act 1973, your duty becomes more in this

matter.
Therefore, it is a humble request to you to make the local

residents aware on this subject so that illegal activities like illegal
farming etc. can be stopped and we all can discharge our
constitutional duties. And for this service, the Wildlife Division

will be deeply grateful to you.

Divisional Forest Office
Wildlife DiviWi r

Veterinary (3fii. i 1)
Wonkey Sterfizatio; - -':.;,-_-,, [
Wild Life Divisicn Harmirp.; +2)  |
 Pin 177001 o) }
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Endst. No. 425-26 Dated Hamirpur the 21.04.2022

Copy is forwarded to CCF WL (N) Dharamshala and RFO
Nagrota Surian for information please.

Divisional Forest Officer
Wildlife Division Hamirpur
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Typed Copy of Annexure-

No Dated.

From: -
Chief Conservator of Forests

WL (N) Dharamshala
To:-

Gram Panchayat Nagrota Surian, Sugnara, Jarot,
Ghar-Jarot, Khabble, Variyal, Ludret, Kathauli,
Jhaukher Ratiyal, Sankehar, Papahan, Chalwara- | &
2, Harsar, Panalth, Nandpur, Bhatoli, Bangoli,
Indira Colony, Khaerian, Baungta, Bara and Vassi.

Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.

Memo:
In the context of the above subject, you are aware

that Pong Dam is a famous notified sanctuary site, which has been
notified on 23.10.1999, in this sanctuary site, every year many
species of indigenous and foreign birds come and live. Due to
which this sanctuary site has a different natural importance and for
this reason, this area is very famous from the point of view of
biodiversity, a large number of tourists come every year to see it,
which is also linked to the employment of the local people. But it

has been noticed that illegal farming is being done by the people in
their natural places, in which chemical fertilizers and toxic

chemicals are also sprayed and mechanical equipment is being

used. Due to which the habitat and environment of the wild animals

are being damaged. Although the officers/staff of the Wildlife

Division are monitoring / vigil in the sanctuary site day and night

to prevent this, but still illegal work is being done by some people.

Which is not quite appropriate for the livelihood of this area and
the employment of the local people. Therefore, the cooperation of
you local Panchayat representatives in this matter becomes more
important because without your cooperation, the Wildlife Division
cannot get full success. It is also clarified here that under Section
51(g) of the Constitution of India and the Panchayati Raj Act 1973,
your duty becomes more in this matter.

Therefore, it is a humble request to you to make the
local residents aware on this subject, so that illegal activities like
illegal farming etc. can be stopped and we all can discharge our
constitutional duties and the Wildlife Division will be deeply

grateful to you for this service,
nservator of Forests

Dharamshala

(¥: Scanned with OKEN Scanner
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‘ndst. No. 417 Dated Hamirpur the 20.04.202‘ : ‘
s Ci':py is forwarded to DCF WL Hamirpur for information
and necessary action.

Chief Conservator of Forests
WL (N) Dharamshala
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Typed Copy of Annexure-

No. Dated.

From; -
Chief Conservator of Forests
WL (N) Dharamshala

To:-
BDC Sugnara, N/Surian, Khabble, samkehar,
Bhatoli and vassi.

Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.

Memo:

In the context of the above subject, you are aware
that Pong Dam is a famous notified sanctuary site, which has been
notified on 23.10.1999, in this sanctuary site, every year many
species of indigenous and foreign birds come and live. Due to
which this sanctuary site has a different natural importance and for
this reason, this area is very famous from the point of view of
biodiversity. A large number of tourists come every year to see it,
which is also linked to the employment of the local people. But it
has been noticed that illegal farming is being done by the people in
their natural places, in which chemical fertilizers and toxic
chemicals are also sprayed and mechanical equipment is being

used. Due to which the habitat and environment of the wild animals
are being damaged. Although the officers/staff of the Wildlife

Division are monitoring / vigil in the sanctuary site day and night
to prevent this, but still illegal work is being done by some people.
Which is not quite appropriate for the livelihood of this area and
the employment of the local people. Therefore, the cooperation of
you local Panchayat representatives in this matter becomes more
important because without your cooperation, the Wildlife Division
cannot get full success. It is also clarified here that under Section
51(g) of the Constitution of India and the Panchayati Raj Act 1973,
your duty becomes more in this matter.

Therefore, it is a humble request to you to make the
local residents aware on this subject, so that illegal activities like
illegal farming etc. can be stopped and we all can discharge our
constitutional duties and the Wildlife Division will be deeply

grateful to you for this service.
With thanks and looking forward to your

cooperation.

Chief Conservator of Forests
WL (N) Dharamshala

-

Vemrirmry Uty "t '“-—
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Endst. No. 419 Dated Hamirpur the 20.04.2022
Copy is forwarded to DCF WL Hamirpur for information

and necessary action.

Chief Conservator of Forests
WL (N) Dharamshala

Veterinary (fF
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Typed Copy of Annexure-
No. Dated,
From: -
Chief Conservator of Forests
WL (N) Dharamshala
To:-
Jila Parishad Kathauli, Chalvada, Varkandi, Nangal
Chowk, Loar Sunehal, Kherian and Baungta.
Subject: -, Regarding protection of Wildlife in Pong Dam
{ Lake Wildlife Sanctuary.

Memo:
' In the context of the above subject, you are aware

that Pong Dam is a famous notified sanctuary site, which has been
notified on 23.10.1999, in this sanctuary site, every year many

species of indigenous and foreign birds come and live. Due to
which this sanctuary site has a different natural importance and for
this reason, this area is very famous from the point of view of
biodiversity, a large number of tourists come every year to see it,
which is also linked to the employment of the local people. But it
has been noticed that illegal farming is being done by the people in
their natural places, in which chemical fertilizers and toxic
chemicals are also sprayed and mechanical equipment is being
used. Due to which the habitat and environment of the wild animals

are being damaged. Although the officers/staff of the Wildlife
Division are monitoring / vigil in the sanctuary site day and night
to prevent this, but still illegal work is being done by some people.

Which is not quite appropriate for the livelihood of this area and

the employment of the local people. Therefore, the cooperation of
you local Panchayat representatives in this matter becomes more

important because without your cooperation, the Wildlife Division

cannot get full success. It is also clarified here that under Section

51(g) of the Constitution of India and the Panchayati Raj Act 1973,

your duty becomes more in this matter.

Therefore, it is a humble request to you to make the
local residents aware on this subject, so that illegal activities like
illegal farming etc. can be stopped and we all can discharge our
constitutional duties and the Wildlife Division will be deeply
grateful to you for this service.

With thanks and looking forward to your

cooperation.

Chief Conservator o'f' Forests
W haramshala
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Endst. No. 418 Dated Hamirpur the 20.04.2022
Copy is forwarded to DCF WL Hamirpur for information
and necessary action.

Chief Conservator of Forests
WL (N) Dharamshala
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Typed Copy of Annexure-
From: -
Chief Conservator of Forests
T WL (N) Dharamshala
0:-

BDC- Dhameta, Baari and Gram Panchayat
Hadwal,

Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.
Memo:
In the context of the above subject, you are aware
that Pong Dam is a famous notified sanctuary site, which has been
notified on 23.10.1999, in this sanctuary site, every year many

species of indigenous and foreign birds come and live. Due to
which this sanctuary site has a different natural importance and for
this reason, this area is very famous from the point of view of
biodiversity, a large number of tourists come every year to see it,
‘which is also linked to the employment of the local people. But it
has been noticed that illegal farming is being done by the people in
their natural places, in which chemical fertilizers and toxic
chemicals are also sprayed and mechanical equipment is being
used. Due to which the habitat and environment of the wild animals
are being damaged. Although the officers/staff of the Wildlife
Division are monitoring / vigil in the sanctuary site day and night
to prevent this, but still illegal work is being done by some people.
Which is not quite appropriate for the livelihood of this area and
the employment of the local people. Therefore, the cooperation of
you local Panchayat representatives in this matter becomes more
important because without your cooperation, the Wildlife Division
cannot get full success. It is also clarified here that under Section
51(g) of the Constitution of India and the Panchayati Raj Act 1973,
your duty becomes more in this matter.

Therefore, it is a humble request to you to make the
local residents aware on this subject, so that illegal activities like
illegal farming etc. can be stopped and we all can discharge our
constitutional duties and the Wildlife Division will be deeply
grateful to you for this service,

With thanks and looking forward to your
cooperation.

Chief Conservator of Forests
WL (N) Dharamshala
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Endst. No. 487 Dated Hamirpur the 23.04.2022
Copy is forwarded to DCF WL Hamirpur for information
and necessary action.

Chief Conservator of Forests
WL (N) Dharamshala
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Typed Copy of Annexure-
NQ'—————-——— Dated.
From: -
Chief Conservator of Forests
> WL (N) Dharamshala
0:-

Gram Panchayat Dhameta, Bari, Jagnoli, Sihal,
Lohara- Batari, Jakhara and Hadwal.

Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.
Memo;
y X In the context of the above subject, you are aware
that Pong Dam is a famous notified sanctuary site, which has been
notified on 23.10.1999, in this sanctuary site, every year many

species of indigenous and foreign birds come and live. Due to
which this sanctuary site has a different natural importance and for
this reason, this area is very famous from the point of view of
biodiversity, a large number of tourists come every year to see it,
which is also linked to the employment of the local people. But it
has been noticed that illegal farming is being done by the people in
their natural places, in which chemical fertilizers and toxic
chemicals are also sprayed and mechanical equipment is being
used. Due to which the habitat and environment of the wild animals
are being damaged. Although the officers/staff of the Wildlife
Division are monitoring / vigil in the sanctuary site day and night
to prevent this, but still illegal work is being done by some people.
Which is not quite appropriate for the livelihood of this area and
the employment of the local people. Therefore, the cooperation of
you local Panchayat representatives in this matter becomes more
important because without your cooperation, the Wildlife Division
cannot get full success. It is also clarified here that under Section
51(g) of the Constitution of India and the Panchayati Raj Act 1973,
your duty becomes more in this matter.

Therefore, it is a humble request to you to make the
local residents aware on this subject, so that illegal activities like
illegal farming etc. can be stopped and we all can discharge our
constitutional duties and the Wildlife Division will be deeply
grateful to you for this service.

With thanks and looking forward to your

Chief Conservator of Forgsts | Ls_’D
WL (N) Dharamshala el
LWl Lite D1 st Hamiepac ILRY S

b - Fin 17700 ’

e e ———
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Endst. No. 482 Dated Hamirpur the 23.04.2022

Copy is forwarded to DCF WL Hamirpur for information
and necessary action.

Chief Conservator of Forests
WL (N) Dharamshala
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Typed Copy of Annexure-
No.
e Dated.
From: -
Chief Conservator of Forests
WL (N) Dharamshala
To:-
Jila Parishad Sthana ward and Fatehpur ward.
Subject: - Regarding protection of Wildlife in Pong Dam
Lake Wildlife Sanctuary.
Memo:

ll:) the context of the above subject, you are aware
that_ Pong Dam is a famous notified sanctuary site, which has been
notified on 23.10.1999, in this sanctuary site, every year many

species of indigenous and foreign birds come and live. Due to
which this sanctuary site has a different natural importance and for
this reason, this area is very famous from the point of view of
biodiversity, a large number of tourists come every year to see it,
which is also linked to the employment of the local people. But it
has been noticed that illegal farming is being done by the people in
their natural places, in which chemical fertilizers and toxic
chemicals are also sprayed and mechanical equipment is being
used. Due to which the habitat and environment of the wild animals
are being damaged. Although the officers/staff of the Wildlife
Division are monitoring / vigil in the sanctuary site day and night
to prevent this, but still illegal work is being done by some people.
Which is not quite appropriate for the livelihood of this area and
the employment of the local people. Therefore, the cooperation of
you local Panchayat representatives in this matter becomes more
important because without your cooperation, the Wildlife Division
cannot get full success. It is also clarified here that under Section
51(g) of the Constitution of India and the Panchayati Raj Act 1973,
your duty becomes more in this matter.

Therefore, it is a humble request to you to make the
local residents aware on this subject, so that illegal activities like
illegal farming etc. can be stopped and we all can discharge our
constitutional duties and the Wildlife Division will be deeply

grateful to you for this service,
With thanks and looking forward to your

cooperation.

Chief Conservator of Forests
WL (N) Dharamshala
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Endst. No. 490 Dated Hamirpur the 23.04.2022
Copy is forwarded to DCF WL Hamirpur for information
and necessary action.

Chief Conservator of Forests
WL (N) Dharamshala
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OFFICE OF DEPUTY CONSERVATOR OF FORESTS
HAMIRPUR WILDLIFE DIVISION

HIMACHAL PRADESH FOREST DEPARTMENT
E-MAIL: dfohamirpurwildlife@gmail.com PH./FAX: 01972-222319

No./ é 7/ 6 Dated Hamirpur, the O?f/ 00?/‘7?3

B
From: - DCF WL Hamirpur

T i

To: - CCF WL (N) Dharamshala

Proceeding of meeting regarding illegal cultivation in and
around Pong Dam Lake Wildlife Sanctuary held on 31.12.2022
at 11:00 AM in FRH Nagrota Surian under the Chairmanship

of DCF Wildlife Division Hamirpur.

_Subject: -

it s - bt St

Memo:-

Enclosed please find herewith the proceeding of the meeting
regarding cultivation in and around Pong Dam Lake Wildlife Sanctuary held on
31.12.2022 at 11:00 AM in FRH Nagrota Surian with the local people, all concerned
representative of local panchayat, Zila Parishad member, BDC Member and field staff of
Forest Department of Pong Dam Lake Wildlife Sanctuary under the Chairmanship of
DCF Wildlife Division Hamirpur, Sh. Reginald Royston A. Also attached a
representation of local people to allow cultivation in Peng Dam Lake Wildlife Sanctuary.
This is for favour of information and further necessary action, please.

B

TR LS s e ey e gy g
CRONE: Lt O Sl e s Ul e T

[l

Encl: - As above.
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Proceedling of meeting regarding cultivation in and around Pong Dam Lake Wildlife
Sanctuary held on 31.12.2022 at 11:00 AM in FRH Nagrota Surian under the
Chairmanship of DCF Wildlife Division Hamirpur, Sh. Reginald Royston A. with local
public and all concerned representatives of local panchayat, Zila Parishad members,

BDC Members, media and field staff of Forest Department of Pong Dam Lake Wildlife
Sanctuary.

At the very outset the chairman welcomed all stakeholders and
representatives of local panchayats, Zila Parishad members, media, BDC Members and field
staff of Forest Department of Pong Dam Lake Wildlife Sanctuary for attending the meeting
scheduled on a short notice. The following agenda was put up for discussion among the
stakeholders:

Sew=<e |. Cultivation in the drawdown areas of Pong dam Lake Wildlife Sanctuary.
2. Livelihood of People in and around Pong Dam Lake Wildlife Sanctuary.
3. Imtiatives of HP Forest Department in and Around Pong Dam Lake WLS.

With reference to Agenda point no | regarding cultivation in the drawdown areas of Pong
Dam Lake Wildlife Sanctuary, it was conveyed that

e Cultivation is illegal as per Wildlife Protection Act,1972 and is also a violation of
various orders of Hon'ble High Court and Supreme Court and that strictest action will
be taken against offenders.

» Awareness on the Negative impacts of cultivation on Wildlife was also given to all
stakeholders. Death of birds by poisoning due to usage of pesticides, usage of snare
traps, stubble burning post-harvest, electric fencing which were the side effects of
cultivation causing harm to wildlife in the region. Citing the harm caused to wildlife

wﬁhnd legal actions that would follow, local public were persuaded to not engage in such
activities rather assist the Forest department to protect and conserve wildlife.

With reference 10 Agenda point no 2 regarding Livelihood of People in and around Pong
Dam Lake Wildlife Sanctuary it was conveyed that e 1 L

o Pong Dam Lake WLS holds a lot of potential under Tourism and various schemes are

being drawn up to fulfill the tourism potential in the region.
e The various measures being proposed include development of sanctuary as a Birddws

paradise, development of water sports and other activities which does not harm g
ccology, development of homestays for tourism etc. y 2.
\3” ag |
2 SR |

With reference to Agenda point no 3 regarding Initiatives of HP Forest Department in and I Eg
Aruundl Pong Dam Lake WLS it was conveyed that o i !
{ ]

e Various Self Help Groups(SHGs) are being trained under *Nai rahein Nai Manzilen”
scheme and the SHGs would be absorbed into the Pong lake Biodiversity

(¥ Scanned with OKEN Scanner



C01.1sc_wat.ion Society and further training would be given to local public to improve
their livelihood opportunities

* Butterfly park has been proposed at Sugnara to enhance and conserve Butterflies and
also to serve as an attraction for visitors,

* The Interpretation Centre shall be opened by February end for public and through the
Interpretation cum Learning center the Forest department is looking to sensitize
students and local around Pong Lake on Conservation of Wildlife. It shall be a focal
point for the residents of Pong to be a part of all conservation efforts.

* [KCommunity outreach programmers are being conducted and proposed in future also to
ensure protection and Conservation of Wildlife. ' _

Various issues raised by the stakeholder are as follows:

7~ Local public raised the issue of Cultivation in the Drawdown areas of Pong Dam Lake

WLS. ' '

» Cultivation is beneficial to migratory birds and that if cultivation is not allowed, the
population of migratory birds would decrease. '

¢ During the settlement proécss and during the declaration of Pong as Wildlife
Sanctuary local public were not consulted and were not taken in to consideration.
(Representation given by the local public is attached as Annexure I)
A categorical reply to the above raised issues were given as follows:
b

* That Cultivation is illegal as per law and offenders would be prosecuted accordingly.

* No evidence to suggest that cultivation is beneficial to birds.

» The issue of settlement and consent does not arise as Due procedure was followed
during the settlement process and prior to declaration of Pong as a Wildlife Sanctuary.
However, Evidences with respect to non-settlement and other issues may be raised

T shrough proper channel and it was assured that the same will also be taken up with the
concerned authorities.

Conclusion :

The meeting concluded with the message that Cultivation and other
allied activities inside the Pong Dam Lake Wildlife Sanctuary is illegal and local public are
requested to dissuade from such activities. A Press Briefing was also done at the end of the

meeting.

The meeting ended with a vote of thanks.
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